
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIED MINUTES OF THE NORⅣIS COⅣ IⅣIITTEE― II MEETING NO.5/81

DATED 31.05。2016 ACTUALLY HELD ON 02.06.2016

Pleasc Note

(1)  For information of exporters,Norms Committee― H handles aH cases pertaining to
nxation/ratincation of norms for Export Products faHing under ITC(HS)Chapter 72 to

76,78 to 80,85.Cominunications in respect of cases/pertaining to NC― II Inay be sent to

email address:里 c2=豊曇⊂狂iC・ In
(ii) In certain cases the decision of the Norms Commtttee refers to the Recommendations/
Observations/Denciencies received frorrl the concemed Technical Authority. Wherever

applicable,a scanned copy of such document has been placed at the end ofthe Minutes,

in running serial orders. The concerned flrm/company may go through the same and

respond accordingly.

(面) Similarly,a scanned copy of the blank Standard Denciency Format,which may flnd a
rctrence in NC decisions,has also been attached in the cnd.This rnay also bc refcrred to

by the conccrncd flrm/company and inay bc responded accordingly.

(iV) The Norms Committec has taken decision only with respect to technical aspect/wastage
norrns. While redeerning the applications, RAs should check that the applicant has

fulflHed aH rcquirements as prescribed  in policy/procedure including those in Policy

Circulars No.50/2009… 2014(RE 2010)dated 28th December,20H,Policy Circular
No.14(RE-2012/2009-14,  dated  4th  Fcbruary,  2013  and  O.M. No.
01/92/180/Misc./AM.13/PC― V1/10 dated 15.04.2014 or any other provisions undcr

FTP/HBP for EODC.

Thc Meeting No.05/81 dated 31.05。 2016 of Norrns Committee― II for the year 2016… 17

、vas held on 02.06.2016 under the Chairlnanship of Shri Jaikant Singh, Additional E)irector

Ceneral of Foreign Trade to consider the following applications for ratiflcation of norms in

respect of advance authorizations under Duty Exemption Scheme(Chapter-4)of Foreign Trade

Policy 2015-20.The foHowing offlcers、 vere present in the rneeting:―

SIo No。 Name & Designation Department

l DIPP

2. Shri S.K. Bhatnagar, Deputy Industrial Adviser MOS

3. Shri K.S,Sodhi,Asstt.Director(ME) MSME

4. Shri Baljit Singh, DDG DGFT

5. Shri Vinod Kumar Kashyap, FTDO DGFT

Minutes of the Meeting No.05/81 dated 31.05.2016 actually held on 02.06.2016 are confirmed
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bv the members.

Shri S.K.」 ain,D.0.



ICase No.:16/5/81-ALC2/2016  Party Name:FLEX TUBES,    Meet No/Date:5/8ト
'                    .                     ‐ALC2/2016

31052016

Approved

HQ File              RLA File              Lic.No/Date:H10024601
:01/81/050/00049/AM17/       :11/24/040/00003/AM12/       25.04.2011

Decision:NC decided to ratify the norms for the above AA as per the comments of DIPP

vide U.0.No. 12/44/2016¨ TSW/01 dated 31/05/2016 as under:

l. Word "Secondary" given in the description of import item may be omitted and

"Primary GP Coils of relevant grade and thickness" may be allowed as 4l .05 MT
as 1.05 Kgs./Kg. content in the export item.

RA may take suitable consequential action accordingly.

ICase No。 :6/16/81‐ALC2/2012  Palty Name:CROMPTON
IGREAVES LIMITED,

Meet No/Date:5/81‐

ALC2/2016
31.05.2016

Status:
Deferred

Status:

Defcrred

Defer Date:

12.07.2016

1.4.2016.NC

つ
４

IHQ File
101/81/050/00313/AM13/

HQ File

:01/81/050/00422/AM14/

● o

RLA File

:03/94/040/00129/AM13/

RLA File
:05/24/040/00474/AM13/

Lic.No/Date:0310709777  Defer Date:

20.09.2012 12.072016

Decision : NC observed that the reply of the company has been referred to DHI for
comments. DHI representative have requested that company may be requested for brief
design calculations starting from the export product ratings to dimensions of coil and core.

The case stands deferred to 12.07.2016.

ICase No.:7/25/81-ALC2/2012  Party Name:GRAVITA INDIA  Mcct No/Datc:5/8ト
.LTD.,                   ALC2/2016

31.05.2016

1HQ File               lRLA File              Lic No/Date:1310041928
■01/81/050/00458/AM13/       :13/24/040/00047/AM13/        18.01.2013

‐Decision :NC obscrved that deflciency lettcr of MSME sent to company on

ldeCided tO send a rerninder to Company and defer the case.

IThe case stands deFerred to 12.07.2016.

Case No.:34/24/81‐ ALC2/2013 Party Name:PILOT
INDUSTRIES LTD.

Meet No/Date:5/81‐         Approved
ALC2/2016
31.052016

Lic No/Date:0510351299
11.04.2013

Decision:NC decidcd tO ratify the norms forthe abOve AA as perthe comments of MSME

vidc lD Note No.TL-13024/20/2016¨MMM&A¨ DCMSME  dated  02/06/2016 copy
enclosed.

RA m?y suitable consequential action accordingly.-ry
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Case No.:13/18/81‐ ALC2/2015 Party Name:OIL COUNTRY   ,Meet No/Date:5/8卜      Status:   |
TUBULAR LIMITED       ALC2/2016          Deferred  l

つ1.05.2016      .    :

HQ File               RLA File              Lic.No/Date:0910056761  1Defer Date: |
:01/81/050/00357/AM16/    1:09/24/040/00157/AM14/    115.07.2013         112.07.2016 1

Decision:NC observed that casc has been referred to DHI for comments.DHI havel
requestcd that company may bc requested to pro宙 dethe AA No.ofpast NC approval ofthisl
cxport product.

The case stands deferred to 12.07.2016.

Casc No.:73/24/81-ALC2/2013  Party Name:MOTHERSON
SUMISYSTEMS LTD,

HQ File               RLA File
:01/81/050/00461/AN/114/       :05/24/040/00295/AM14/

Decision:NC observed that the reply ofthe company

forwarded to C&PC and deferthc casc.

RLA File

:07/24/040/00255/AM14/

Status:
Deferred

ILic No/Datc:0710099873  1Defer Date:
‐22.11.2013              12.07.2016

Meet No/Date:5/8ト

ALC2/2016
31.05.2016

Lic.No/Datc:0510371064

14.112013

has been recelved.The

Status:
Deferred

t Defer Date: 
r

12.07.2016

reply is being

The case stands deferred ro 12.07.2016.

Case No。 :11/9/81‐ ALC2/2015  Party Namc:LM WIND POWER McetNo/Date:5/8ト
BLADES(lNDIA)PVT.LTD  ALC2/2016

31.05.2016

HQ File

:01/81/050/00200/AM16/

Decision : NC observed that comments offered by C&PC vide their letter No.
460lll2lll2005-PC(Pt.ll) dated 23.05.2016 (copy enclosed) are not satisfactory for
ratification of norms for the above AA. NC decided that case needs further examination and,
details.

The case stands deferred ro 12.07.2016.

Case No.:6/24/81-ALC2/2013  Party Namc:SIECHEM      Mcet No/Date:5/81-     Status:
TECHNOLOGIES PRIVATE  .ALC2/2016          Deferred
LIMITED 31 05.2016

HQ Filc               RLA Fllc              Lic.No/Date:0410152322  Defer Datc: |
:01/81/050/00394/AM14/       :04/24/040/00192/AM14/       127.11.2013              12.072016  1

Decision:NC observed that case has bcen referred to DoT for comments.NC decided to wait

forthc comments and deferthe case.

Thc case stands dcfcrrcd to 12.07.2016.

―唯

9 CaseNo.:7/24181-ALC2l20l3 PartyName:SIECHEM Meet No/Datc:5/81-



HQ Fllc RLA File

10 :01/81/050/00418/AM14/       :05/24/040/00327/ANl14/       31 122013

Decision : NC observed that the reply of the company has been

comments.NC decided to wait fortheir commcnts and defcrthc case.

.The case stands deferred to 12.07.2016.

referred to

ICase No.:84/24/81‐ ALC2/2013 Party Namc:TATA BP SOLAR IMeet No/Date:5/81‐
INDIA LTD.            .ALC2/2016

31.05.2016

HQ File               RLA File              Lic.No/Datc:0710101901  Dcfer Datc:

11 :01/81/050/00472/AM14/       :07/24/040/00395/Aヽ414/       04022014               12.072016

1Decision:NC observed that case has been referred to MNRE for comments.NC decided to

lSend a reminderto MNRE to expedite the comments and deferthe case.

The gase stalds defemed to 12 07 2:016

CaseNo.:85/24181-ALC2l20l3,PartyName:TATAPOWER,MeetNo/Date:5/81-
SOLAR SYSTEMS LTD. ALC2I2OI6

31.0s.2016

1  lHQ Flle               lRLA File              .Lic.No/Date:0710102050  1Defer Datc:

12:01/81/050/00473/AM14/    :07/24/040/00413/AM14/    07.02.2014         112.07.2016

Decision : NC observed that case has been referred to MNRE for comments. NC decided to
send a reminder to MNRE to expedite the comments and defer the case.

The case stands deferred to 12.07.2016.
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|:01/81/050/00395/AM14/

rDecision : NC observed that case has been referred to
lfor the comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.:30/24181-ALC2l20l3 Party Name:PtLOT
INDUSTRIES LTD.

ITECHNOLOGIES PRIVATE
ILIMITED

RLA Flle

:04/24/040/00193/AⅣ l14/

Party Name:TEMPEL
IPRECISION METAL
IPRODUCTS INDIA PVT.LTD.,

ALC2/2016
.31.05.2016

Deferred

Lic.No/Date:0410152323  Defer Datc:

27.11.2013 12072016

DoT for comments. NC decided to wait

HQ Fllc

:01/81/050/00111/AM15/

Decision:NC observed

RLA File

:04/24/040/00272/AM14/

that casc has been referred to

'Meet No/Date15/8ト

ALC2/2016
31.05.2016

Lic.No/Date:0510375028

Meet No/Date:5/81¨

IALC2/2016

131.05.2016

Lic.No/Date10410156295

17.032014

DHI fOr comments.NC

IStatus:

DeFerred

lDefer Datc:
112.07.2016

MSME for

Status:
Deferred

Status:
Deferred

Status:

Deferred

Defer Datc:

12.07.2016

decided to

…
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send a reminder to DHI to expedite the comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.:9/9/81-ALC2/2015   Party Name:LM WIND POWER 'Meet No/Date:5/81-
BLADES(INDIA)PVT.LTD  :ALC2/2016

13105.2016

HQ File

:01/81/050/00198/AM16/

Decision : NC observed that comments offered by C&PC vide their letter No.
46011l2ll/2005-PC(Pt.ll) dated 23.05.2016 (copy enclosed) are not satisfactory for
ratification of norms for the above AA. NC decided that case needs further examination and I

details. 
i

l

Status:
Deferred

14

RLA File

:07/24/040/00472/AM14/

Case No.:20/6/81-ALC2/2014  ‐Party Name:ASSOCIATED
PIGMENTS LIMITED

Mcet No/Datc:5/81-

'ALC2/2016          1131.05.2016              1

lLic.No/Date:0210202660  1
12304.2014              1

Reiected

,. Decision: NC noted that MSME deficiency letterwas issued to the company on22.l2.2ll5
'' followed by reminder dated 12.02.2016. The company was also granted six month extended

time for filing of reply. Since, no reply has been received from the company in extended time
granted, the iommittie decided to reject the case with direction to company to pay customs

duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

HQ File

:01/81/050/00174/AM15/

Case No.:10/9/81¨ALC2/2015

HQ File

:01/81/050/00199/AM16/

IDecision : NC observed

RLA File

:02/24/040/00011/AM15/

Party Name:LM WIND POWER
BLADES(INDIA)PVT.LTD

RLA File

:07/24/040/00039/AM15/

that cornrnents offered

Meet No/Date:5/81-
IALC2/2016
131.05.2016

:Lic.No/Date:0710104122

115.052014

by C&PC vide their

Case No.:16/6/81¨ALC2/2014  1Party Name:LS CABLEINDIA IMeet No/Date:5/81-
PRIVATE LIMITED,       :ALC2/2016

131.05.2016

Status:
Deferred

HQ File               RLA File              lLic No/Datc1051 0386026  ‐Defer Date:

16:01/81/050/00170/AM15/    :95/23/04910,991`今
M15/    108.05.2014         ‐12.07.2016 1

Decision:NC obscrvcd that case has bcen rcfcrred to DoT for comments.NC decided tol

send a relninder to I〕 oT to expedite the corninents and dcfer the case.

IThe casc stands defcrrcd to 12.07.2016.

17

Status:
Deferred

Defer Date:
t2.07.2016

letter No.
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460111211/2005-PC(Pt.ll) dated 23.05.2016 (copy enclosed) are not satisfactory for
ratification of norms for the above AA. NC decided that case needs further examination and

details.

The case stands deferred to 12.07.2016.

Case No.:14/18/81-ALC2/2015

HQ File

:O1/81/050/00196/AM16/

Party Name101L COUNTRY
TUBULAR LIMITED

RLA Flle

109/24/040/00090/AM15/

RLA File

:07/24/040/00166/AM15/

Mcet No/Date:5/81-

ALC2/2016
31.05.2016

‐Lic.No/Datc:0910060200  Defer Date:

23.05.2014               12.07.2016

to DHI br comments.DHI have
AA No.of past NC approval ofthis

Status:
Dcferred

Lic.No/Datc:0710105630  ‐Defer Date:
10.07.2014               12072016

Status:
Deferred

Status:
Deferred

Lic.No/Date:0710106351  1Defcr Date:

11.082014               12072016

Status:
Deferred

ト

119

IHQ F‖ e

'01/81/050/00358/AM16/
Decision : NC observed that case has been referred
requested that company may be requested to provide the
export product.

,The case stands deferred to 12.07.2016.

Case No.:8/9/81‐ ALC2/2015   Party Name:LM WIND POWER MeetNo/Date:5/8ト
BLADES(INDIA)PVT.LTD  ALC2/2016

31.052016

IHQ File               RLA File
:01/81/050/00197/AM16/       :07/24/040/00125/AM15/

Decision : NC observed that comments offered by C&PC vide their letter No.
460lll2l112005-PC(Pt.ll) dated 23.05.2016 (copy enclosed) are not satisfactory for
ratification of norms for the above AA. NC decided that case needs further examination and
details.

The case stands deferred to 12.07.2016.

120

ンIect No/Datci5/81-

ALC2/2016
31.05.2016

IHQ File               lRLA File               Lic.No/Datci3410040390  1Defcr Datc:

:01/81/050/00257/AM15/       :34/24/040/00095/AM15/       23.072014               12072016

1Decision:NC observed that hard copy ofthe application of above AA not received from thc

lRA, Vadodara inspite of repeated rerninders dated 17.8.2015, 16.10.2015, 13.11.2015 and

122.12.2015.NC decided to deferthe case and send one rnore renlinderto RA,Vadodra and in
case no reply is recc市 ed bcfore the next mceting the case may bc closed.

The case stands deferred to 12.07.2016.

ICase No.:3/9/81‐ ALC2/2014   Party Name:APAR
INDUSTRIES LIMITED

ICase No.:7/9/81-ALC2/2015  ‐Party Name:LM WIND POWER MeetNo/Date:5/8ト
IBLADES(INDIA)PVT.LTD  ALC2/2016

31.05.2016
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Decision : NC observed that comments offered by C&PC vide
460lll2lll2005-PC(Pt.ll) dated 23.05.2016 (copy enclosed) are not
ratification of norms for the above AA. NC decided that case needs further
details.

The case stands deferred to 12.07.2016.

Case No.:20/15/81¨ ALC2/2014 Party NameiSMART CARD IT  Meet No/Date:5/8ト
SOLUT10NS LTD.        IALC2/2016

HQ File

:01/81/050/00468/AM15/

RLA Flle

:07/24/040/00235/ANl15/

their letter No.,
satisfactory for 

I

examination and:

I

,

Status: 
':

Deferred

一

―
―

  |

Approved~~|
‐
ALC2/2016                 1
131.05.2016      1    1

1LicNo/Datc:07101068‖   |       :
110.102014             1          1

131.05.2016              1           1

HQ File               RLA Filc              Lic.No/Date:3H0064957  1Defer Datc: |
:01/81/050/00477/AM15/        :31/83/040/00160/AM15/       109.10.2014              12.07.2016  1

Decision:NC observed that reply ofthe company has been rcferred to De■ Y for comments,|

NC decided to send a rerninder to Deity to expedite their cornlnents and defer the case.      |

The case stands deferred to 12.07.2016.

Case No。 :11/15/81‐ ALC2/2014 Party Name:WORTHY
ENGINEERING

Meet No/Date:5/8ト

Decision : NC decided to ratify the norms lor the above AA as per the comments of DIPP

vide their U.O.No. 1214412016-TSW/23 dated 3110512016 as under :

231    1. As per flrrn's lettcr dated 14/03/2016,net weight of export itern may be reduced
‐     22.741 MT.

Oriented Steel" given in the description of import i

with the description of import item and its quantity
1.02 Kgs./ Kg. content in export items as claimed r

I

RA may take suitable consequential accordingly.                           |

Case No.:45/15/81‐ ALC2/2014 Party Name:SHREE‐ JI      .Mect No/Date:5/8卜      Status:   :
I                       POWERLINES            ALC2/2016           1Deferred  i

131.05.2016               1            1

Litiヽ 8′bttiよ b」 ib"obケ 4 158fei bttiぎ |
IHQ File               RLA File

24:01/81/050/00502/AM15/    :03/95/040/00608/AM15/    120.10.2014         
■2.07.2016 1

Decision:NC decided to send a deiciency letter to■ rm as per DHI comments vide theil

U.O.No.3(77)/14-TSW(B)datCd 25.05.2016(copy enc10sed)              |

IThe case stands defcrred to 12.07.2016.                                   :

asi

つ
４

3.

Words " Cold Rolled Non Grain
item may be omitted.
Word 'Relevant" may be prefixed
may be allowed as23.195 MT as

by the firm.
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HQ File RLA File

125 :01/81/050/00631/AM15/       :07/24/040/00347/AM15/       24.12.2014

1 Decision:NC observed that reply ofthe company has been referred to MSME
I NC decided to wait forthe comments and deferthe case.

|  IThe case stands deferred to 12.07.2016.

Case No.:12/18/81-ALC2/2014  Party Name:ZENITH
PRECIS10N PVT LTD,

ICase No.:4/24/81‐ ALC2/2015 Party Name:POLYCAB
I                    VヽIRES PVT.LTD.

HQ File              RLA File
l:01/81/050/00506/AM16/   :03/95/040/00882/AM15/

Meet No/Date:5/8卜       Approved
ALC2/2016
31.05.2016

Lic.No/Date:0310793173

21.01.2015

Meet No/Datc:5/81‐

ALC2/2016
31.05.2016

Lic.No/Date:0710107288

Status:

Defcrrcd

Defer Datc:

12.072016

for comments.

Status:
Deferred

|  ICase No.:55/18/81-ALC2/2014 Party NamciVINDHYA
‐TELELINKS LTD.,

Mcet No/Date:5/8ト

ALC2/2016
31.05.2016

HQ File RLA File Lic.No/Date:1110028126  Defcr Date:

| |:01/81/050/00674/AM15/    :11/24/040/00004/AM15/    119.01.2015         112.072016
26 1Detiζ
ibi:ヽё66ξervさ a thit ιaζさAttζ もともh ieferた

`1。

D6↑ for cottments.5o十 was icmindea

l tO eXpedite their comments in the above case.NC decided to waヒ forthe commcnts and defer
l  lthe case.

|  IThe case stands deferred to 12.07.2016.

27

Decision:NC decided to ratitt the norms forthe above AA as perthc written cOmments ofthe

DIPP vide U.O.No.12/44/2016¨ TSW/27 dated 31.05.2016 as under:

1. Description, sizes, quantities and net weight of export products under the Advance
Authorization may be specified as per enclosed Annexure.

2. Word "unarmoured" may be deleted from the description of export items at Sl. No. 6.
3. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as 1.01 Kgs./Kg.

content in the Export products at Sl. No. I to 16 & 19.
4. Quantity of import item at Sl.No.2 i.e. LDPE Compound( Crosslinkable) may be allowed as

l.05kgs/kgcontentintheExportproductsatSl.No.lto3,6, T,gto 13, 16,17 & 19.
5. Quantity of import item at Sl.No.3 i.e. COGEGUM Compound may be allowed as 1.05

kgs./kg content in the Export products at Sl. No. 5,6, g, lO, 12 & 13.
6. Quantity of import item at Sl. No. 4 i.e. CopperTape may be allowed as l.0l Kgs./Kg.

content in the Export product at Sl. No. 2,3,7,9, l0 & 1 l.
7. Quantity of import item at Sl. No.5 i.e. Aluminium Ingots may be allowed as l.0l Kgs./Kg.

content in the Export products at Sl. No. 7, l0 to 12 & 17 to 19.
8. Quantity of import item at Sl .No.6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. content

in the export products at Sl. No. I to 4, 8, ll,14 & 16 to 19.
9- Quantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.

content in the export products at SL No. I to 4, 8, 11, 14 & 16 to 19.
10. Quantity of import item at Sl. No.8 i.e. Galvanised Steel Wire may be allowed as l.O2

kgs/kg content in the Export products at Sl. No. 1,2,3,6,9(l), 9, l3(l) & 13(2).
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may be allowed as 1.02

Kgs./kg. content in the Export products at Sl. No. 13.

12.Quantity of import item at Sl.No.10i.e.Semi Conducting Compound may be a1lowed as
i.05 kgs/kg contentin the Export product at Sl.No.2,3,78こ 9to ll.

13.Quantity ofimport item at Sl.No.Hi.e.HDPE Compound may be allowed as l.05 kgs/kg
contentin the Export product at Sl.No.38と 11.

EXPORTITEM LIST
ADVANCE AUTHORISAT10N No.0310793173 DT.
21.01.2015

Ｌ
　

０

Ｓ

Ｎ
Size & type Of Cables

Qty

(KMS)

Total
Cable wt
(Metric
tons)

1

Coppcr Cond XLPE Insulated PVC Sheathed
Armoured Cablcs For l100 V/LT

1 2 Core X10 Sq.MM

2 Corc X 4Sq MM

3 Core X 10 Sq.MM

4 3 Core X 185 Sq.レ 1■1

3 Core X 120 Sq MM

6 3 Corc X 150 Sqo MM

7 3 Core X 25 Sq.MⅣ l

3 Core X 35 Sq.Ⅳ IM

9 3 Core X 50 Sq.MM

0 3 Core X 95 Sq.MM

1 3 Core X 16 Sq.MM
う
ん 3 Core X 2.5Sq MM

3 Core X 4Sq MM
4 3 Core X 6 Sq.MM

3 5 Core X 185 Sq.Ⅳ lM

6 3.5 Core X 240 Sq.MM

7 3 5 Core X 25 Sq.MM

3.5 Core X 300 Sq.MM

9 3.5 Core X 35 Sq MM

20 3.5 Corc X 400 Sq.MM
う
ι 3.5 Core X 50 Sq. MM
う
´ 3.5 Corc X 95 Sq.MM
う
ん 4 Core X 10 Sq.Mヽ 4

24 4 Core X 6 Sq.MM
う
乙 4 Core X 16 Sq Mヽ 4

7 Core X 2.5Sq MM
う
４ 4 Core X l.5 Sq.MM

12 Core X 2.5 Sq.MM

29 4 Core X 95 Sqo MM

30 4 Core X 70 Sq MM

3.5 Core X 70 Sq.MM
う
‘ 4 Core X 16 Sq MM

3 Core X 25 Sq.MM

許
1

|
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140164

345.690

つ
４

CU Cond. Covered With Semi Conducting Comp.
XLPE Insulated CU Tape PVC Sheathed Armoured
Cables above 1.1 KV

1 3 Core X 95 Sq.MM

2 3 Core X 240 Sq. MM
3 Core X 95 Sq.MM

4 3 Core X 150 Sq. MM
5 3 Core X 185 Sqo MM

6 3 Core X 300 Sq.ヽ 4M

11.504 90.748

CU Cond. Covered With Semi Conducting Comp. XLPE Insulated CU Wire
Screened with CU Tape PVC [nner & HDPE outer Sheathed Armoured Cables
above l.l KV

1 3 Corc X 120 Sq.MM
つ
４ 3 Core X 300 Sq.MM

1.000 14.473

4
Flexible Copper Cond. PVC Insulated unarmoured
Cables For I100 V/LT.

1 Core X 1 5 Sq.MM
つ
４ Core X 2.5 Sq. MM
Corc X 4Sq MM

4 Cor9 X 6 Sq.MM

Core X l6 Sq. MM
6 Core x 25 Sq.MM

7 Core X 10 Sq. MM
Core X 35 Sq. MM

9 Core X 50 Sq.MM

0 3 Core X 4 Sq. MM
1 4 Core X 4 Sq. MM
つ
ん I Core X I Sq. MM

I Core X 1.5 Sq. MM
4 l Core X 2.5 sq.MM

I Core X l0 Sq. MM
6 1 Core X l0 Sq. MM
7 l Corc X 16 Sq.MM

577.800 30.372

5
Flexibles Copper Cond. ZHFR Insulated ,na.mou.ed
Cables For I100 V/LT.

1 Core X 1.5 Sq. MM
2 Core X 2.5 Sq.MM

3

4 Core X 19 sqo MM

5 堕 X35 Sq.MM

94.000 3045

6
Copper Cond.XLPE Insulatcd ZHFR Sheathed
Armoured cables For l100 V/LT

1 12 Core X l.5 Sq.MM

餞
・
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つ
ι 5 Core X l.5 Sq.MNl

3 4 Core X 70 Sq.MM

4 48 Core X L5 Sq.MM

5 Core X 150 Sqo MM

6 4 Core X 25 Sq.MM

4 Core X 35 Sq.MM

3 Core X 25 Sq.MM

9 4 Core X 50 Sq MM

4 Core X 120 Sq.MM

1 4 Core X 185 Sq.MM
う
‘ 4 Core X 240 Sq MM

3 4 Core X 70 Sq MM

4 5 Core X 120 Sq.MM

4 5 Core X 150 Sq MM

5 4 Core X 300 Sqo MM

406800 1265.621

AL. Cond. Covered With Semi Conducting Comp.
XLPE Insulated CU Wire Screened with CU Tape
MDPE Sheathed Unarmoured Cables above I .l KV

1 l Core X 300 Sq MM

l Core X 120 Sq MM

7500 15.915

Copper Cond. PVC Insulated & Sheathed Armoured /
Unarmoured Cables upto I 100 ViLT

1 I Pair X l.5 Sq.MM(armoured)
う
４ 3 Core X 1.5 Sq. MM(unarmoured)
3 3 Core X 2.5 Sq. MM(unarmoured)
4 3 Core X 0.75 Sq. MM(unarmoured)
5 3 Core X I Sq. MM(unarmoured)
6 4 Core X 2.5 Sq. MM(unarmoured)

7.200 1.327

9

CU. Cond. Covered With Semi Conducting Comp.
XLPE Insulated CU Tape ZHFR Sheathed Armoured
Cables above 1.I KV

1 3 Core X 120 Sq.MM

3.000 22.290

10

CU. Cond. Covered With Semi Conducting Comp.
XLPE Insulated CU Tape ZHFR Sheathed AL. Wire
Armoured Cables above I .l KV

1 l Core X 185 Sq.MM
つ
４ l Corc X 300 Sq.MM

7.500 23.535

CU. Cond. Covered With Semi Conducting Comp. XLPE Insulated CU Wire
Screened with CU Tape PVC Inner & HDPE outer Sheathed Al Wire Armoured
Cables above 1.1 KV

1 l Core X 300 Sq.MM

3.000 15.687

０
４

Copper Conductor XLPE lnsulated ZHFR Sheathed

AL. Wire Armoured Cables For Il00 V/LT.
1 l Corc X 120 Sq.MM

FT予1耳i「デiI謳′
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2 I Core X 95 Sq.MM

6.000 7800

CU Cond. Covered With Glass Mica Tape XLPE
Insulated ZH-FR Sheathed Armoured / Unarmoured
Cables upto I 100 v/LT

1 l PJrX 2.5 Sq.MM(arlnOured)
う
ん I Core X l.5 Sq.MM(armoured)

1 Pair X 1.5 Sq. MM(unarmoured)
4 I Pair X 2.5 Sq. MM(unarmoured)

72.100 12.152

14
Copper Cond.PVC Insulated unarmoured Cables upto

H00V/LT.
1 Core X 70 Sq.MM

Core X l.5Sq MM

Core X 25 Sq MM
4 Corc X 4 Sq.MM

Corc X 6 Sq MM

6 Core X 10 Sq.MM

7 Core X 16 Sqo MM

Core X 25 Sq.ⅣIM

773.000 36.739

STR. Copper Conductor
1 l Core X 50 Sq MM

4.600 2.045

16
Copper Cond. XLPE Insulated PVC Sheathed
Unarmoured Cables upto 1000 V/LT

1 8 Pair X O.5Sq MM

2.500 0650

17
Aluminium Cond.XLPE Insulated PVC Sheathed Al
Wire Armoured Cables for l100 V/LT.

1 l Core X 240 Sq MM
う
´ l Corc X 300 Sq.M～ 1

20.500 28.437

Aluminium Cond. PVC Insulated & Sheathed
unarmoured Cables For I 100 V/LT.

1 l C X35 Sq.mm

2 l C X 70Sq.mm

10.000 3.288

19
Coppcr Cond XLPE Insulatcd PVC Shcathcd AL
Vヽirc Armoured Cablcs For l100 V/LT

l l Core X 630 Sq.MM

2 l Core X 300 Sq.MM

4.000 19.580

RA may take suitable consequential action accordingly.

Case No.:56/18/81-ALC2/2014

28

HO File

Party Name:JST STESALIT

ITRANSFORMERS PVToLTD.,

IRLA Flle

Meet No/Datc:5/81-

ALC2/2016
131.05.2016

Lic.No/Date:2210015181

Status:

Deferred

Defer Datc:
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:01/81/050/00675/AM15/       :22/24/040/00088/AM15/       130.01.2015               12.07.2016  1

Dccision:NC observed that DHI deflciency letter dated 10.04.2016、 vas sent to nrrn foHowedl

with reminder dated 04.05.2016.NC decided to wal brthe reply ofthe nrm and deferthe

case.

The case stands deferred to 12.07.2016.

Case No。 :44/18/81‐ ALC2ノ2014 Pany Name:LM WIND POWER IMeetNo/Date:5/81-
BLADES(lNDIA)PVT.LTD  IALC2/2016

i31.05.2016

HQ File

:01/81/050/00663/AM15/

Case No。 :5/24/81-ALC2/2015

HQ File

:01/81/050/00507/AM16/

Decision:NC observed
awaittheir commcnts and

RLA File
107/24/040/00362/AN415/

Party Name:PHOENIX
INDUSTRIES PVT.LTD

RLA Fllc

:03/95/040/O1051/AM15/

that casc has been referred

defcr the case.

,Meet No/Datc:5/81‐

IALC2/2016
131.05.2016

:Lic.No/Date:0310795328
115.04.2015

to MoS for comments.NC

‐
一
J

~楊

|

Status:

Deferred  l

Defer Date: |

12.07.2016

decided tol

Lic.No/Date:0710107543  Defer Datel

02022015 12.07.2016

一
|

Decision : NC observed that comments offered by C&PC vide their letter No.
46011121 l/2005-PC(PI.ll) dated 23.05.2016 (copy enclosed) are not satisfactory for,
ratification of norms for the above AA. NC decided that case needs further examination and
details.

IThc case stands deferrcd to 12.07.2016.

The case stands deferred to 12.07.2016.

ICase No.:32/21/81-ALC2/2015 Party Name:DYNAMIC

CABLES PVT.LTD.
IMeet No/Date:5/81‐    Approved
lALC2/2016
131.05.2016

1Lic.No/Date:1310047839

117.04.2015

HQ File

:01/81/050/00435/AM16/
RLA File

:13/24/040/00059/AM15/

Decision : NC decided to ratify the norms for above AA as per the written comments of the
DIPP vide their U.O. No.l2ll l/2016-TSW3l dated 3110512016 as under :

3r l. Net weights of I 2.665 MT,5.904 MT, 13.486 MT & 5.476 MT may be specified with
quantities of export items at Sl. No. I to 4 respectively.
Words "1.1KV" may be suffixed with the description of export items at Sl. No. I to 4.

Quantities of import items at Sl. No 1,3,5 &.7 viz. Alumimium Ingots may be

allowed as applied for i.e. 9401 Kgs., 4200 Kgs., 9801 Kgs. &. 3977 Kgs.
respectively inclusive of 0.2 % wastage(approx.) for export items at Sl. No. 1,2,3 & 4
respectively.

4. Quantities of import items at Sl. No 2,4,6 & 8 viz. XLPE Compound may be allowed
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as applied for i.e. 3296 Kgs., 1720 Kgs., 3713 Kgs. & 1509 Kgs. respectively

inclusive of 0.2 % wastage(approx.) for export items at Sl. No. 1,2,3 &.4
respectively.

tRA may take suitable consequential action accordingly.

Party Name:HARSHINI EPC
IPVT LTD

Mcet No/Date:5/81‐

IALC2/2016
131.05.2016

Status:
Deferred

HQ File

j2 :0t t81 1050!0007 4t AM16/

I lDecision : NC observed
rawait their comments and
|

IThe case stands deferred to 12.07.2016.

ICase No.:11/18/81-ALC2/2015 Party Name:DELPHI        Meet No/Date:5/8ト
ICO■lNECTION SYSTEMS    ALC2/2016

Approved

|  :                   INDIA PRIVATE LIMITED,   31.05.2016
1  1HQ File               ‐RLA Filc              tic.No/Datc:1010059178
.   :01/81/050/00355/AM16/       :10/24/040/00012/AM16/       15.06.2015

‐
33:Detiζ
161 1ヽことこtia`a t8 ratify tAさ norms for above AA on repeat basis with AA

:No.tOt00584l0 dated 10.06.2014 approved in M.No.l1l81-ALC212014 dated 10.10.2014 as

per the written comments of the DHI.

iRA may take suitable consequential action accordingly.

IRLA Flle               Lic.No/Date:0910061983  Dcfcr Datc:

109/24/040/00535/AM15/       06.05.2015               12.07.2016

that case has been referred to E)HI for commentso NC decided to

defer the case.

Sta tu s:

Deferred
‐Case No.:25/9/81-ALC2/2015  Party Name:TOSHIBA       Meet No/Datc:5/81-

ITRANSMISSION&        ALC2/2016
DISTRIBUT10N SYSTEMS   31.05.2016

IHQ File               ‐RLA File              Lic No/Datc:0910062214  Defer Date:
:01/81/050/00214/AM16/       :09/24/040/00110/AM16/        18.06.2015               12072016

Decision : NC observed that the reply of the company has been rctrred to DHI for

comments.DHI representat市 c have requested that company may be requested to pro宙 de

lbrief design calculations starting fronl the export product ratings to dirnensions of coil and

1軍ia"sttndS detred m p.o■2∝6

lCaSett」

薇面 ム壼2/201U岬 こ:面面 6ёttt玉
1需期 予

碗
「

な1.05.2016

Approved

34

135

Decision : NC decided

HQ Fii」
~~~~~~~~

::01/81/050/00351/AM16/

IRLA File

:09/24/040/00085/AM16/

to ratify the norms for above AA

Lic.No/Datc:0910062247
24.062015

as per the、vritten corYlinents of thc
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DIPP vide UO No.12/44/2016-TSW/35 dated 31.05.2016 as under:

Quantities of import items at Sl. No 1, 3, 5, 7,9, I I & 13 viz. Copper (Electrolytic
Grade) may be allowed as applied for, for export items at Sl. No. I to 7 respectively
taking clue from Engineering Table-4.

Quantities of import items at Sl. No 2 & 4 viz. PVC Compound may be allowed as

7906.8 Kgs. & 21290.4 Kgs. respectively, for export items at Sl. No. | & 2
respectively as per Engineering Table-4.

Quantities of import items at Sl. No 6, 8, 10, 12 8. 14 viz. PVC Compound may be
allowed as applied for, for export items at Sl. No. 3 to 7 respectively taking clue
from Engineering Table-4.

RA nnay take suitable consequential action accordingly.

Case No.:26/5/81-ALC2/2016  Party Name:JLC ELECTROMET,Meet No/Date15/8ト
PVT.LTD.,             :ALC2/2016

131.05.2016

HQ File RLA File Lic.No/Date:1310047945  Dcfcr Datc:
:01/81/050/00059/AM17/       :13/24/040/00018/AM16/       10.08.2015

Decision:NC observed that case has been recently referred to DIPP for comments.NC

decided to await thcir commcnts and deferthe case.

The case stands dcfcrrcd to 12.07.2016.

つ
４

3.

Case No.:1/21/81¨ALC2/2015

HQ F‖ e

37 :01/81/050/00404/AM16/

Decision:NC decided to
defer the case.

Party Name:TRANSFORMERS
&RECTIFIERS(INDIA)LTD

RLA File

:08/24/040/00138/AM16/

Mcct No/Date:5/81‐

ALC2/2016
31 052016

1Lic.No/Date:0810135865

117.08.2015

Status:Case

Added

Status:

Deferred

Defcr Datc:

12.07.2016

send a deficiency letter of DHI dated 23.05.2016 to company and

The case stands dcferrcd to 12.07.2016.

Case No.:35/24/81‐ ALC2/2015 Party Name:TTP Meet No/Date:5/81-

TECHNOLOGIES PRIVATE  .ALC2/2016
Approved

HQ File

38 :01/81/050/00537/AM16/

LIMITED

RLA File

:07/24/040/00163/AM16/

‐31.05.2016

1Lic No/Datc:0710108676
.0309.2015

Decision : NC decided to ratify the norms for the above AA on repeat basis as per th;
written comments of DHI vide their UO No.3(27)/16-TSW(B) dated I 8.04.2016.

RA may take suitable consequential action accordingly.

Party Name:ARFIN INDIA Mect No/Date:5/81‐ Status:
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:01/81/050/00004/AM17/ :08/24/040/00184/AM16/ 11.09.2015 12.07.2016

: Decision : NC observed that hard copy of application for the above AA has not been received

from the concerned RA. NC decided to send a reminder to concerned RA to forward the copy

of the application for examination and defer the case.

The case stands deferred to 12.07.2016.

| ICase No.:1/18/81-ALC2/2015  ,Party Name:ALSTOM INDIA  Mect No/Date:5/8ト

1                        1LIMITED,               ,ALC2/2016
31.05.2016

Rejected

LIヽ41TED

RLA F‖ c

IALC2/2016
31.05.2016

Deferred

ILic No/Datc:0810136037  Dcfer Date:

Lic.No/Datci3410041 508  1

14.09.2015

METAL   Mect No/Datc:5/8ト Approved
ALC2/2016
31.052016

Lic.No/Datc:0510395965

19.10.2015

.HQ File

1師:蕊面ζ鮮

HQ File

:01/81/050/00013/AM17/

―

一

40 Decision : NC observed that DHI deficiency letter dated 12.02.2016 was sent to company
followed by reminder dated 01.04.2016. Since, no reply was received from the company
despite reminder, the committee decided to reject the case with direction to company to pay

customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

ICase No.:4/18/81‐ ALC2/2015  1Party Name:ASTA INDIA    IMcct No/Datc:5/81‐
|                     IPRIVATE LIMITED        ALC2/2016
:                            |                            131.052016

Approved

IHQ File               lRLA File               Lic.No/Datc:3410041556
101/81/050/00348/AM16/       134/24/040/00156/AM16/       24.09.2015              1

Decision:NC decided to ratify the nollllS fOr the above AA as per the wntten comments of

the DIPP vide UO No.12/44/2016-TSW/41 dated 31.05.2016 as under:

.    1. Words``containing 67780]く
gs.of Copper Wire"rnay be sufflxed with the description

1      0feXport product.
1  2.Quantity ofimport item at SI.No l may be aHowed as applied forioe.67780 Kgs.
l       on netto net basis.

RA may take suitable consequential action accordingly.

IRLA Filc

134/24/040/00162/AM16/

IRLA File

:05/23/040/00303/AM16/

ICase No.:13/2/81‐ ALC2/2016  Party Name:GUPTA
SHEETS LTD.

142

Decision : NC decided to ratify the norms for the above AA as per the written comments of
the DIPP vide UO No.l2l44l20l6-TSW/42 dated 31.05.2016 as under :

Quantity of import item at Sl. No. I may be allowed as 1.075 Kgs./kg. content in the

R
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export item as per Sl. No. I (a) of SION C-1196.
2. Quantities of import items at Sl. No. 2 & 3

content in the export item as per as per Sl. No. 1

RA may take suitable consequential action accordingly.

ICase No.:14/2/81¨ ALC2/2016

1HQ File

Party Name:GUPTA METAL

――――
|

may

(b) `し

be allowed as

I (c ) of SION :il::」FgS。
/kg・

|

―

― ―

… … …
― ― ―

|

SHEETS LTD.

‐RLA File               lLic.No/Date:0510395975
:01/81/050/00014/AM17/       :05/23/040/00278/AM16/       19.10.2015

1Decision:NC decided to ratify the norms forthc above AA as perthe
the DIPP vide UO No.12/44/2016-TSW/43 datcd 31.05.2016 as undcr:

‐Mcet No/Date:5/8ト

ALC2/2016
.31.05.2016

甲
|

|~~~~~~

written comments of

一
　

　

一

43

l. Quantity of import item at Sl. No. I may be allowed as 1.075 Kgs./kg. content in the

export item as per Sl. No. I (a) of SION C-1196.
2. Quantities of import items at Sl. No. 2 & 3 may be allowed as 1.064 Kgs./kg.

' content in the export item as per as per Sl. No. 1 (b) & I (c ) of SION C-I196.

RA may take suitable consequential action accordingly.

Case No.:9/21/81¨ALC2/2015

1HQ File

441:01/81/050/00412/AM16/

Party Name:JAYBEE Meet No/Date:5/8ト

ALC2/2016
31.05.2016

Lic.No/Datc:0510396451

LAMINAT10NS PVT LTD

RLA File

:05/23/040/00363/AM16/

Status:
Deferred

Defer Date:

27.11.2015 112.07.2016

to DHI for comments. NC decided to waitDecision :NC observed that case has been referred
for their comments and defer the case.

The case stands deferred to 12.07.2016.

45

Case No.:17/2/81‐ALC2/2016

.HQ File

:01/81/050/00017/AM17/

Decision:NC decidcd to
pcr the、 vritten comments
‐under:

Party Name:JLC ELECTROMET MectNo/Date:5/81-
PVT.LTD             ‐ALC2/2016

ratifb7 the norms for the above AA taking clue

of the DIPP vide UO No.12/44/2016-TSW/45

from SION C‐ 1581as

dated 31.05.2016 as

I . Quantities of import items at Sl. No. | & 2 may be allowed as applied for i.e. 31415

Kgs. & 19313 Kgs respectively as 1.03 Kgs./Kg. content in the export item.

RA may take suitable consequential action accordingly.
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戸 所濡蕊蕊

RLA F‖ c

:07/24/040/00311/AM16/

Decision : NC decided to ratify the norms for the above AA per the written comments of
Ithe MOS vide UO No.2(18)12015-TW dated 0l .06.2016 copy enclosed.

RA may take suitable consequential action accordingly.

ICase No.:2/21/81-ALC2/2015  ,Party Name:VEER-0-METALS MectNo/Date:5/8ト

IPVT.LTD               ALC2/2016
131.05.2016

Approved

HQ File

101/81/050/00405/AM16/

Decision : NC decided to ratify the norms for the above as per the written comments of the
DIPP vide UO No.121442016-TSW47 dated 31.05.2016 as under:

, l. Specific list of export items (Sheet metal Components) may be specified as per
enclosed Annexure.

' 2. Words "of relevant grade & thickness" may be suffixed with the description of import
item at Sl. No. 1 and its quantity may be allowed as376.333 MT as 1.264 Kg.lKg.
content in the export products after taking l/3'd recovery from scrap.

3. Net weight of import item at Sl. No. 2 may be specified as 27933 Kgs.
4. Quantity of import item at Sl. No. 2 may be allowed on net to net basis with

accountability clause.

iRA may take suitable consequential action accordingly.

Case No.:4/5/81-ALC2/2016 Party Name:NEXUS ELECTRO
ISTEEL LIMITED,

Meet No/Date:5/81-

IALC2/2016
131.05.2016

1Lic.No/Date:0410161367

108.12.2015

Approved

Lic.No/Datc:0710109153

09.12.2015

Status:
Deferred

Defer Date:
12.07.2016

not been received
forward the copy

IMect No/Datc:5/8卜 ALC2/2016 Withdrawn
131.05.2016

:Lic.No/Date:0410161430     1
115.122015                   ‐

Party Namc:PHOENIX FOILS IMeet No/Date:5/81‐

PVT.LTD.             ALC2/2016
131.05.2016

,HQ File             RLA File             Lic No/Date:0310800978
101/81/050/00535/AM16/     :03/95/040/00470/Aヽ416/     14.12.2015
48 betiζ
ibi:ヽё6bseんさa that hard copy oFappli`ation ttr thさ ab。↓e AA has

lfrom the cOncerned RA.NC decided to send a reminderto cOncerned RA to

lfthe application for examination and defer the case.

IThe case stands deferred to 12.07.2016.

Party Name:SIECHEM
TECHNOLOGIES PRIVATE
LIMITED

IRLA File

104/24/040/00196/AM16/

zrad!<r f+ig/BALJT-I
sq 'q6ffi11qr frq

Dcputy DlrGtor O.norel
Rgr Eqrqrcr Eru

Dlroctornta eencrsl o
qyPyq frqpl796p11.

Case No.:33/24/81‐

ALC2/2015

: ICase No.:24/23/81-
‐ IALC2/2015
1491

1  1HQ File

彎→マ為18



Decision : NC observed that norms lor the above AA were ratified in the meeting No.4/81
dated l7 .05.2016. NC decided to treat the above case as withdrawn from this agenda. :

HQ File

51 :01/81/050/00520/AM16/

Case No.:16/24/81-

ALC2/2015

IHQ Flle

531:01/81/050/00521/AM16/

,O Case No.:20l24l81- ALC2/2O1S

Status: l

Deferred

Status:

Deferred

Defer Datc:
11207.2016

flrmo NC decided

Status: Deferred

Status:

‐DeFerred

Dcfcr Date:

1207.2016

NC decided

RLA File

:03/94/040/00733/AM16/

Party Name:ANGLO STEEL
PVT LTD,

‐Lic No/Datc:0310801126
116.12.2015

IMcet No/Date:5/81-

IALC2/2016

fltqr;r
r'!:.! :,., r( |

Case No.:17/24/81‐ ALC2/2015 Party Name:ANGLO STEEL  IMeet No/Date:5/81-
PVT LTD,               IALC2/2016

131.05.2016

HQ F‖ e                 RLA F‖ e                Lic.No/Date:0310801043  1Defer Date:
:01/81/050/00519/AM16/       :03/94/040/00734/AM16/       115 122015              11207.2016

Decision:NC observed that MSME deflciency letter dated 5.4.20 1 6 sent to flrrYl.NC decided

to scnd rerninder to flrrn and defer the case.

The case stands deferred to 12.07.2016.

Case No.:18/24/81‐ ALC2/2015 Party Name:ANGLO STEEL   Mcct No/Date:5/8ト

‐PVT LTD,               ,ALC2/2016
131.05.2016

Decision : NC observed that MSME deficiency letter dated 5.4.2016 sent to
to send a reminder to firm and defer the case.

The case stands deferred to 12.07.2016.

RLA File ‐Lic.No/Date:0310801045

:03/94/040/00735/AM16/       15.122015

Party Name:ANGLO STEEL  Meet No/Date:5/8ト
PVT LTD,              ALC2/2016

31.05.2016

HQ Flle              RLA File             lLic.No/Datc:0310801123 1Defer Date:

52 :01/81/050/00518/AM16/      :03/94/040/00731/Aヽ 416/       16.12.2015              12.07.2016

Dccision:NC obscrved that MSME deflciency letter dated 5.4.2016 sent to flrm.NC decided

to send a rerllinder tO flrrn and defer the case.

The case stands deferred to 12.07.2016.

Case No.:19/24/81‐ ALC2/2015 Party Name:ANGLO STEEL  .Meet No/Date:5/81-
‐PVT LTD,              IALC2/2016

131.05.2016

Decision : NC observed that MSME deficiency letterdated 5.4.2016 sentto firm.
to send a reminder to firm and defer the case.

The case stands deferred to 12.07.2016.

Striu.t
rDeferred
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31 052016

IHQ File

:01/81/050/00522/AM16/

RLA F‖ e

:03/94/040/00732/AM16/

Lic.No/Date:0310801122  Defer Date:

16.12.2015               12.07.2016

rDecision : NC observed that MSME deficiency letter dated 5.4.2016 sent to firm. NC decided
Ito send a reminder to firm and defer the case.

The case stands deferred to 12.07.2016.

ICase No.:29/2/81- rParty Name: VIKARSH IMcct No/Datc:5/81-Ｆ
Ｉ
Ｉ
Ｉ
Ftt・

~

lHQFile~~

STAMPINGSINDlA PVT. IALC2/2016
1LTD.                3105.2016

1RLA File            lLic.No/Date:3110065796

IStatus:

I)eferred

lDcfcr Date:

12.07.2016

, above AA has forwarded to
DHI. NC decided to forward

Withdrawn

55 Detisi61:ヽ
c66served that appli3ati6n ofthe 8。 mlany for the

MSME for comments.MSME has informed that case relates to

the application to DHI for cornrnents and defer the case.

|  .The case stands deferred to 12.07.2016

Case No.:25/23/81- Party Name: SIECHEM Meet No/Date:5/81-

‐  IALC2/2015

56 1HQ File
:01/81/050/00500/AM16/

Decision:NC observed
117.05.2016.NC decided

HQ F‖ e

:01/81/050/00530/AM16/

TECHNOLOGIES PRIVATE ALC2/2016
LIMITED

IRLA File

31.052016

1Lic.No/Date:0410161439

Case No.:25/24/81¨ ALC2/2015 Party Name:FC1 0EN       Mcct No/Date:5/8ト
CONNECTORS LIヽ41TED    ALC2/2016

31 052016

104/24/040/00202/AM16/     17.12.2015                1

that norrns for the above AA ratifled in the meeting No.4/81 dated

to treatthe above case as withdrawn from the agenda.

Status:
Deferred

IRLA Filc

l:10/24/040/00081/AM16/

Lic No/Datc:1010059345  Dcfer Datc:
12.07.2016

Status:
Deferred

57 Decision: NC observed that DeitY had sent deficiency letteron 21.03.2016. Company was
I reminded on 18.05.2016. Company vide letter dated24th May,2016 has sought extension of

rtime by 30 days. NC decided to allow the extension of time sought by the Company.

' 'The case stands deferred to 12.07.2016.

HQ File

:01/81/050/00527/AM16/ 17.12.2015

Case No.:28/24/81‐ ALC2/2015 ‐Party Namc:FCI OEN       Meet No/Datc:5/8ト
CONNECTORS LIMITED    ALC2/2016

31.05.2016

RLA File

:10/24/040/00083/AM16/

Lic.No/Date:1010059344  Defer Date:

17.12.2015               12.07.2016

Decision : NC observed that DeitY had sent deficiency letter on 21.03-2016. Company was
, Company vide letter dated24th May, 2016 has sought extension of

ロ
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time by 30 days. NC decided to allow the extension of time sought by the Company.

The case stands deferred to 12.07.2016.

Case No.:29/24/81-

ALC2/2015

HQ File

HQ Flle

601:O1/81/050/00022/AM17/

Case No.:7/24/81-

ALC2/2015

HQ File

Party Name:FCI OEN       ‐Mcet No/Date:5/81-
CONNECTORS LIMITED   IALC2/2016

Status:

131.05.2016

1Lic.No/Date:1010059346 ‐Defer Date:

Deferred

:01/81/050/00531/A市 l16/      :10/24/040/00082/AM16/ 18.12.2015 12.07.2016

59 Decisio, : NC observed that DeitY had sent deficiency letteron 21.03.2016. Company was
reminded on 18.05.2016. Company vide letter dated 24'h May,20l6 has sought extension of
time by 30 days. NC decided to allow the extension of time sought by the Company.

The case stands deferred to 12.07.2016.

RLA File

RLA Filc

109/24/040/00390/AM16/

Ctte N碑″ 81-ALC22m6 1mttα THEMOCABLES

Decision : NC observed that case was referred to DIPP
their comments and defer the case.

The case stands deferred to 12.07.2016.

Casc No.:23/2/81-ALC2/2016 Party Namc:THERMO
CABLES LIMITED

61

HQ Filc RLA Flle
:01/81/050/00023/AM17/     :09/24/040/00386/AM16/

Dccision:NC observed that case was referred

their comments and defer the case.

The case stands deferred to 12.07.2016.

Party Name:PHOENIX
FOILS PVT.LTD.

RLA File

画 面面瓦面所百1‐

Mcct No/Datc:5/81‐

IALC2/2016
31.05.2016

Lic.No/Date:0910063004
‐21.12.2015

to DIPP for comments.NC

Status: Deferred

Dcfer Date:

12.07.2016

decided to a、 vait

62 1ecision:NC observed that de■

`ienc,6f MoSsend a rerninder to flrin and defer thc case.

The case stands deferred to 12.07.2016.

Party Name: ELECTROLEAD

イ
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63 Case No.:8/2/81-ALC2/2016
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鱚 5∽∞側 Am7

PUNE PVT.LTD

RLA File

131/83/040/00112/AM16/

ALC2/2016
‐31.05.2016

Lic.No/Date:3110065804

22.12.2015

Decision : NC decided to ratify the norms for the above as per the written comments of the
DIPP vide UO No.12l44l20l 6-TSW63 dated 3 I .05.2016 as under :

1. Words "of relevant grade" may be suffixed with the description of import item and its
quantity may be allowed as applied for i.e.202 MT as l.0l kgs./Kg. content in the
export item taking clue from SION C-1.

RA may take suitable consequential action accordingly.

Case No.:16/2181-ALCZ120l6 Party Name: JLC Mcet No/Date:5/81‐ Approved
IELECTROMET PVT.LTD。 ,  IALC2/2016
1                           31.05.2016

1RLA File             ‐Lic.No/Datcl13 10048082
113/24/040/00035/AM16/     .29.12.2015

rDecision : NC decided to ratify the norms for the above taking clue from SION C-1579 asI ,per the written comments of the DIPP vide Uo No. 1zl44l2ol6-Tsw/64 dated 3 I .05.2016 as
under :

64

I 1. Quantity of import item at Sl. No. I may be allowed as applied for i.e. 55620 Kgs. as
1.03 Kgs./Kg. content in the export item.

' 2. Description of import item at Sl. No. 2 may be modified as " Billets of Iron/low
: carbon Steel" and its quantity may be allowed as applied for i.e. 45320 Kgs. as 1.03

Kgs.iKg. content in the export item.
I

,RA 
may take suitable gonsequential action accordingly.

|

辮児剛剛α局瀞

ICase No.:26/24/81¨ ALC2/2015 Party Name:FCI OEN       Mcct No/Date15/81-
CONNECTORS LIMITED    ALC2/2016

.                                                            31 05.2016

‐HQ File               RLA File               Lic No/Datc:1010059352  Defer Datc:
:01/81/050/00528/AM16/       :10/24/040/000897/AM16/       30122015               12.07.2016

皐∬胤f♀総Ъ満:.埋ぶ著耀離r観:F跡
l織
跳結1:ξ鍵謂l服駕迭裕

tirne by 30 days.NC decided to a‖Ow the extension oftirnc sOught by the Company.

The case stands dcferred t0 12.07.2016.

Status:
Deferred

165

661

Case No.:27/24/81‐ ALC2/2015

HQ File

‐Party Name:FCI OEN
COblNECTORS LIMITED

RLA File

:10/24/040/00087/AM16/

Mcct No/Date:5/81‐

ALC2/2016
31 05.2016

Lic.No/Date:1010059351

30.12.2015

Status:

Deferred

Defer Date:

12.07.2016

熱
22



Decision : NC observed that DeitY had sent deficiency letter on 21.03.2016. Company was
reminded on 18.05.2016. Company vide letter dated 24'h May,20l6 has sought extension of
time by 30 days. NC decided to allow the extension of time sought by the Company.

The case stands deferred to 12.07.2016.

:01/81/050/00525/AM16/     :03/94/040/00724/AM16/     .07.01.2016

Decision:NC decided to scnd a denciency letter to flrrn as per the、 vritten

67 DIPP vide UO No.12/44/2016¨
TSヽV/67 dated 31.05.2016 as under:

Case No.:23/24/81‐

ALC2/2015

HQ File

Party Name:APPLE
INTERNATIONAL

RLA File

- - *--lM* 
N"/D"t"5/81- -

iALC2/2016
i31.0s.2016

I Lic.No/Date:03 I 080 I 624

Status:
Deferred

:Defer Date:  |

112.07.2016   1

cornrnents of thel

Of S,andard Deflciency ForFnat,|

the G.P.strip/sheet ofthicknessi

l. Models of export items.
2. Information in respect of Sl. No. 3, 4, 5, ll & I lA

model wise for each export item, manufactured from
contained in the list of import item

The case stands deferred to 12.07.2016.

Case No。 :14/24/81-

ALC2/2015

HQ File

HQ F‖ e

:01/81/050/00024/AM17/

,O Case No.:2512/81-ALC2/2016

Party Name:VENTURE
LIGHTING INDIA LTD

RLA File

Meet No/Datc:5/81‐ ALC2/2016 Status:

31 052016 Deferred

Lic.No/Date:3410041797    1Dcfer Date:

11.01.2016 112.07.2016

'dated 19.04.2016 was sent to Company,
send a reminder to company and defer the

:01/81/050/00516/AM16/     :34/24/040/00247/AM16/

Decision :NC observed that DIPP deflciency letter

ho、vever,no reply received till date.NC decided tol

case.

The case stands deferred to 12.07.2016.

Case No.:24/2/81-ALC2/2016  Party Name:TOSHIBA
TRANSMISSION&
DISTRIBUT10N SYSTEMS   31 05.2016

RLA File

:09/24/040/00609/AM16/

Party Name:TOSHIBA
TRANSMISSION&

Meet No/Date:5/81¨

ALC2/2016

IMeet No/Date:5/81-

ALC2/2016

Status: l

Deferred ,

Status:

Deferred

Y^―l

`': Fイ

Lic.No/Date:0910063127  Defer Date: |

111.01.2016               12.07.2016  1

eg Decision : NC observed that the reply of the company has been referred to DHI for
comments. DHI representative have requested that company may be requested to provide,
brief design calculations starting from the export product ratings to dimensions of coil and
core.

The case stands deferred to 12.07.2016.
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IHQ File

i01/81/050/00025/AM17/

‐DISTRIBUT10N SYSTEMS   31.05.2016

IRLA File

:09/24/040/00608/AM16/ 11.01.2016 12.072016

Decision : NC observed that the reply of the company has been referred to DHI for

:comments. DHI have requested that company may be requested to provide brief design

calculations starting from the export product ratings to dimensions of coil and core.

The case stands deferred to 12.01.2016.

iCase No.:26/2/81‐ ALC2/2016 Party Name:TOSHIBA
TRANSMISS10N&

Meet No/Date:5/8ト

ALC2/2016

Ⅳlcct No/Datc:5/8ト

ALC2/2016

Status:
Deferred

Status:
Deferred

Defer Date:
12.07.2016

advise of the

Approved

IDISTRIBUT10N SYSTEMS   31.05.2016

IHQ File              lRLA File
101/81/050/00026/AM17/       109/24/040/00606/AⅣ l16/

Lic.No/Datc:0910063129  Dcfcr Date:

11.01.2016 12.07.2016

Approved

comments of

いDecision : NC observed that the reply of the company has been referred to DHI for
colnffi€htS. DHI have requested that company may be requested to provide brief design

'calculations starting from the export product ratings to dimensions of coil and core.

.The case stands deferred to 12.07.2016.

「

ICase No.:37/24/81-

ALC2/2015

1HQ File

Party Name:JAYBEE Mcct No/Date:5/81-

LAMINAT10NS PVT LTD   ALC2/2016
131.05.2016

RLA File Lic No/Date:0510397312

:01/81/050/00539/AM16/      :05/23/040/00431/AM16/       15.01 2016

1Decision:NC decided to ratify thc norms forthe above AA as per the written

lDHI宙detheir UO No.3(31)/16‐ TSW(B)dated Ol・ 04.2016(Copy enc10sed).

RA may take suitable consequential action accordingly.

ICase No.:34/24/81¨ ALC2/2015 Party Name:TATA PRECISION Mect No/Date:5/8ト
:                   INDUSTRIES(INDIA)LTD,  IALC2/2016

31.05.2016

1HQ File:01/81/050/00536/    ‐RLA File              Lic.No/Datc:5610004816
:AM16/                      :56/24/040/00050/AM16/       22.012016

1Decision :NC decided to send a letter to flrrn to subnlit information as per

lrepresentat市 e of DIPP as under:

72

, Information in respect of S.No. 3, 4, 5, & ll of Standard Deficiency Letter - Export
, Product wise.

74 Case No.:15/2/81-ALC2/2016
Party Namc:JLC

ELECTROM ET PVT.LTD.,

…

f尋む ′BALJIT SING

、ミL冒頭薫電鷺rm 『認
24

The case stands deferred to 12.07.2016.



HQ File

:01/81/050/00015/AM17/

1.

RLA File

:13/24/040/00041/AM16/

pl.05.2016     1

囲漑F繭而
~「

Decision : NC decided to ratify the norms for the above AA taking clue from SION C-157g
as per the written comments of DIPP vide their UO No.1214412016-TSW/74 dated 31 .05.2016
as under :

2.

Quantity of import item at Sl. No. I may be allowed as applied
as 1.03 Kgs./Kg. content in the export item.
Description of import item at Sl. No. 2 may be modified as

carbon Steel" and its quantity may be allowed as applied for i.e.
Kgs./Kg. content in the export item.

for i.e. 57165 Kgs.

"Billets of Iron/low
43260 Kgs. as 1.03

RA may suitable consequential action accordingly.

Case No.:15/24/81-ALC2/2015 Party Name:VOITH HYDRO
PRIVATE LIMITED

HQ File               RLA File
:01/81/050/00517/AM16/       :05/24/040/00530/AM16/

Decision : NC observed that casc has bcen referred

a、vait their colnrnents and defer the case.

The case stands dcfcrred to 12.07.2016.

Case No.:2/2/81-ALC2/2016   Party Namc:TUBACEX
PRAKASH INDIA PRIVATE

HQ File

:01/81/050/00002/AM17/

LIMITED

RLA Filc

IMeet No/Date:5/81‐

ALC2/2016
31.05.2016

1Lic.No/Date:0510397430

28.01.2016

to DHI for comments.NC

‐Status:     ‐

Deferred

Defcr Date:

12.07.2016

decided tol

76

Case No.:5/2/81¨ ALC2/2016

77

HQ File

:01/81/050/00005/AⅣ l17/

Party Name:ARUN
INTERNAT10NAL

RLA File
:05/23/040/00452/AM16/

|ヽ4cct Tヾ o/Date:5/81‐

ALC2/2016
‐31.05.2016

1Lic.No/Date:5210041748

29.01.2016

―一
¨ 面正 一

一

1揺盤∵

¬囲鼎
α固
“
97464

:52/24/040/00075/AM16/

Decision : NC decided to ratify the norms for the above AA as per the written comments of
DIPP vide their UO No.l2/441201 6-TSW/76 dated 3 I .05.201 6 as under :

1. QuantityofimportitematSl.No.1maybeallowedas98.8MTasl.235Kgs./Kg.
l

content in the export product at Sl. No. l. 
I

Quantity of import item at Sl. No. 2 may be allowed as l8l .538 MT as I .18 Kgs./Kg. ,

content in the export product at Sl. No. 2.

RA may suitable consequential action accordingly.

Approved

Approved

つ
４
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above AA as per the written comments of
31.05.2016 as under:

Words "of relevant thickness" may be suffixed with the description of import item and

its quantity may be allowed as applied for i.e. 60500 Kgs. as I .10 Kgs./Kg. content in
the export product

RA may suitable consequential action accordingly.

‐Case No.:9/2/81‐ ALC2/2016 Party Name:ELKAY
TELELINKS LTD.

Meet No/Date:5/81-
IALC2/2016

31 05.2016

Status:
Deferred

RLA File
:05/23/040/00419/AM16/

Lic No/Date:0510397504  Defer Date:
04.022016 12.07.2016

Decision : NC observed that case was referred to DIPP for comments. Representative of
DIPP present in the meeting informed that application with complete documents not received.

r NC decided to check and send the complete documents to DIPP for examination of the case.

' The case stands deferred to 12.07.2016.

|

`Palty Name:GAS TECH     .Mcet No/Date:5/8卜      Approved
PROCESS ENGIN EERING   ALC2/2016
1NDIA PVT.LTD。 ,         31.05.2016

‐  HQ File
l l:01/81/050/00012/AM17/

IRLA File

:05/23/040/00417/AM16/
Lic.No/Date:0510397520
108.02.2016

79 Detisi6n:NC dccided to

lproducts as per the written

131.05.2016.

RA may suitable consequential action accordingly.

ratify the norms for the above AA as per GN-4 for Engineering
comments of DIPP vide their UO No.l2l44l20l6-TSWI79 dated

|

|

Ψ
IHQFile            ttA File     ~~~~~~~
:01/81/050/00020/AN417/       :05/24/040/00511/AM16/

‐Decision :NC observed that casc has been referred to

await their cornrnents and defer the case.

Thc casc stands deferred to 12.07.2016.

Case No.:21/2/81-ALC2/2016  Party Namc:SHIVA UTENSILS
INDUSTRIES PVT.LTD,

RLA Filc

Mcet No/Date:5/8ト

・ALC2/2016
131.05.2016

Lic No/Date:0510397526  Defer Date:
108.02.2016               12.07.2016

DIPPお r comments.NC decided to

Status:
Deferred

ApprovedIMcct No/Datc:5/8ト

IALC2/2016
3105.2016

1Lic.No/Date:0510397527
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:01/81/050/00021/ANl17/ :05/24/040/00549/AM16/ 0802.2016

Decision : NC decided to ratify the norms for the above AA on repeat basis as per the written
comments of DIPP vide their UO No. 1214412016-T5W/8l dated 3 I .05.201 6 as under:

l. Quantity of import item may be allowed as applied for i.e. 225000 Kgs. as
L l0 Kgs./Kg. content in the export product.

RA may suitable consequential action accordingly.

う
４

Case No.:27/2/81-ALC2/2016

HQ File

:01/81/050/00027/AM17/

Decision:NC observed
await their colFlinents and

Party Name:U.K.B.

ELECTRONICS PVT.LTD.

RLA Filc

:05/24/040/00518/AM16/

that case has been referred

defer the case.

Mcct No/Date15/8ト

ALC2/2016
31.05.2016

Lic.No/Date:0510397529

08.02.2016

to DIPP for comments.

Status:
Deferred

Defer Date:
12.07.2016

decided to

Status:
Deferred

Status:
Deferred

NC

The case stands deferred t0 12.07.2016.

Case No.:28/2/81‐ALC2/2016  Party Name:VEM

HQ File

TECHNOLOGIES PVT LTD.

RLA File
:01/81/050/00028/AM17/       :09/71/040/00168/AM16/

Decision : NC observed that case has been referred to

la、vaittheir comments and defer the case.

The case stands deferred tO 12.07.2016.

Case No.:30/2/81-ALC2/2016  Party Name:MAYFAIR
INTERNAT10NAL

Meet No/Date:5/8ト

ALC2/2016
.31.05.2016

Lic.No/Date:0910063235  ‐Defer Datc:(
10.022016               12.07.2016

MoD for comments.NC decided tO

84

HQ File

:01/81/050/00030/AM17/

Case No。 :15/5/81-ALC2/2016

HQ Filc

:01/81/050/00048/AM17/

RLA Flle
:03/95/040/00807/AM16/

Party Name:CHINA STEEL
CORPORATION INDIA
PRIVATE LIMITED

RLA Fllc
:34/24/040/00272/AM16/

Mcct No/Date:5/81‐

ALC2/2016
31.05.2016

Lic.No/Date:0310802487  Defer Date:

11.02.2016 12.07.2016

DIPP for comments. Representative
NC decided to forward the desired

Decision : NC observed that case has been referred to l

DIPP informed that application documents not received.
document to DIPP for comments and defer the case.

The case stands deferred to 12.07.2016.

Meet No/Date:5/81‐

‐ALC2/2016
.31.05.2016

Lic.No/Date:3410041886
15.022016

Status:

Deferred

Defer Datc:

1207.2016
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Decision : NC observed that case referred to DIPP for comments relates to MoS. Hence, NC

'decided to send the case to MoS for their comments and defer the case.

The case stands deferred to 12.07.2016.

|:01/81/050/00010/AM17/ :10/24/040/00106/AM16/

Decision : NC observed that case has been referred

await their comments and defer the case.

IThe case stands deferred to 12.07.2016.

Case No.:11/2/81¨ALC2/2016  Party Name:FCI OEN

|

HQ File               RLA Fllc

871191(81ィ9,9/99911`今
M17`    110/24/040/00107/AM16/

IDecision :NC observed that casc has been referred to

awaittheir comments and deferthe case.

IThe case stands deferred to 12.07.2016.

IMeet No/Date:5/81‐

ALC2/2016
31 05.2016

ILic.No/Date:1010059410  Defcr Datc:

116.02.2016              12.072016

DeitY for comments.NC decided to

Meet No/Date:5/81-
IALC2/2016

131.05.2016

.Lic.No/Date:0510397635 1Dcfer Date:

18.022016              1207.2016

MSME for comments.NC decided to

Meet No/Datci5/81‐

ALC2/2016
31.05.2016

Lic.No/Date:0510397657  Defcr Date:

18.02.2016               12072016

to DIPP for commcnts.NC decided to

IMeet No/Date:5/81-

IALC2/2016

131 05.2016

1Lic.No/Datc:1010059409

16.022016

Status:

Deferred

Defer Date:

12.072016

decided toto DeitY for comments. NC

Ｆ

Ｉ
ICONNECTORS LIMITED

Status:
Deferred

Status:
Deferred

卜
一

89191/'1(P'9/?9959`今 Y17(
‐
Decision:NC observed

ICase No.:12/5/81‐ ALC2/2016  Party Name:ANJANI
TECHNOPLAST LTD

I器厨児5υ0004yAM17  性ち]li90048″ AMlα
:Decision : NC observed that case has been referred to

await their comments and defer the case'

IThe case stands deferred to

,Case No.:17/5/81‐ ALC2/2016

HQ Filc RLA File
l:05/23/040/00335/AM16/

that casc has been retrred

defer the case.await their comments and

12.07.2016.

Party Name:GUPTA METAL
ISHEETS LTD.

Status:
Deferred

鬱ガΨ
型里1型ユ
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Case No.:20/5/81-ALC2/2016  Party Name:SHIVA UTENSILS IMeet No/Date:5/81-
INDUSTRIES PVT LTD.,    IALC2/2016

13105.2016

HQ Filc RLA Filc Lic.No/Date:0510397693

90 :01/81/050/00053/AM17/       :05/24/040/00572/AM16/       123.02.2016

Decision : NC observed that casc has been recently referred to E)IPP

decided to a、 vait their colllrrlents and defer the case.

The case stands deferred to 12.07.2016.

‐
Status:

I)eferred

lDefer Date: ‐

12.072016

for comments. NC

Meet No/Date:5/81-

,ALC2/2016
131.05.2016

ILic.No/Date:1310048136  1Defer Date: ,

124.02.2016 12.07.2016

DIPP for comments. Representative
NC decided to forward the desired

Case No.:6/2/81-ALC2/2016   Party Name:DYNAMIC
CABLES PVT.LTD.

HQ「 ilC RLA Flle

:01/81/050/000061AM171 :1312410401000441AM161
9l 

Decision : NC observed that case has been referred to
DIPP informed that application documents not received.
document to DIPP for comments and defer the case.

The case stands deferred to 12.07.2016.

‐HQ F‖ c

93 :01/81/050/00034/AM17/

INSULATED CONDUCTORS
PVT LTD

RLA File

:04/24/040/00197/AM16/

ルlcct No/Date:5/81‐

ALC2/2016
31.052016

1Lic.No/Date:0410161655

25.02.2016

rcferred to DIPP

Status:
Deferred

Status:

Deferred

Defer Date:

12072016

for commenis. NC

Casc No.:7/2/81-ALC2/2016  Party Name:DYNAMIC
CABLES PVT.LTD. IALC2/2016

131.05.2016

HQ Fllc RLA Filc tLic.No/Datc:1310048137 1Dcfer Date:

:01/81/050/00007/AM17/      :13/24/040/00039/AM16/      .24022016 12.07.2016
92 

Decision : NC observed that case has been relerred to DIPP for comments. Representative
DIPP informed that application documents not received. NC decided to forward the desired
document to DIPP for comments and defer the case.

The case stands deferrcd to 12.07.2016.

Casc No.:1/5/81¨ ALC2/2016  Party NameiCOPRAL

Decision : NC observed that case has been recently
decided to await their comments and defer the case.

The case stands deferred to 12.07.2016.

Casc No.:14/5/81¨ALC2/2016 Party Namc:B.C.POヽ VER
CONTROLS LIMITED

\trrilir e,dyos Ah

Meet No/Datci5/81-

ALC2/2016
31.05.2016

Status:
Deferred
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‐HQ Filc RLA Flle

:05/23/040/00497/AM16/

Lic.No/Date:0510397714  Defer Date:

::01/81/050/00047/AM17/ 25.02.2016 12.072016

rDecision : NC observed that case has been referred to DHI for comments though case relates

,to DIPP. NC decided to forward the application to DIPP for comments and defer the case.

The case stands deferred to 12.07.2016.

iCase No。 :19/5/81-ALC2/2016  Party Name:KEIINDUSTRIES IMect No/Date:5/8ト
LIMITED                ALC2/2016

Status:
Deferred

31.05.2016

Lic.No/Date:0510397728  Defer Date:IHQ Filc

‐
95
::01/81/050/00052/AM17/       :05/23/040/00413/AM16/       26.02.2016              ‐12072016

1Decision:NC observed that hard copy ofthe application has been received and same is being
isentto DIPP for comments,NC decided to deferthe casc.

IThe case stands deferred to 12.07.2016.

ICase No.:6/5/81‐ ALC2/2016

.HQ Filc

101/81/050/00039/AM17/

IDecision:NC decided to

comments of MoS vide
lenclosed).

INDUSTRIES PVT.LTD

IRLA File

ALC2/2016
31.05.2016

Lic.No/Date:0810137320

Party Name:RATNESH METAL Meet NoiDate:5/81- Approved

196

:08/24/040/00262/AM16/       29.022016

ratify thc norms forthe above AA on repeat basis as perthe written

their UO No.2(13)/2006-TD― Vol.IV dated  01.06.2016(copy

IRA may take su■ abL consequendJ ac●on.

197
鰈

101/81/050/00018/AM17/

Party Name:ALSTOM INDIA
ILIMITED,

IRLA File

i:05/23/040/00466/AMl`/

IRLA Flle

l:05/23/040/00512/AM16/

Meet No/Date:5/81‐
IALC2/2016

31.05.2016

Lic.No/Date:0510397779

01.032016

to DHI for comments.NC

Status:

Deferred  l

Dcfer Datc:

12.07.2016

dccided to‐Decision : NC observed that case has been referred
await their comments and defer the case.

The case stands deferred to 12.07.2016.

ぽ
赫 鑓   1濶 m_

9s HQ File

Status:
Deferred

Lic.No/Date:0510397777  Defer Datel

01.03.2016              12.07.2016

Decision : NC decoded
DIPP vide their UO No.

TH
q
rada
t
edo
'rCe

― ・ 臓
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to send a deflciency letter to company as per、 vritten colninents of

12/44/2016-TSW/98.dated 31.05.2016 as under:

30



l. Net weight of each Cable
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Material balancing viz. net content of each imported and indigenous input, for each

cable.
4. Tabular statement giving total requirement of each raw material, export product wise.

The case stands deferred to 12.07.2016.

Casc No.:19/2/81-ALC2/2016 Meet No/Datc:5/8ト

ALC2/2016
31.05.2016

1Lic.No/Date:0510397778

101.03.2016

HQ File

:01/81/050/00019/AMi7/

Decision:NC decoded
DIPP宙 detheir UO No.

Party Name:KEIINDUSTRIES
LIMITED

RLA File
:05/23/040/00510/AM16/

Status:

Deferred

Defer Date:

12.07.2016

to send a deficiency letter to company as per written
1214412016-TSW99 dated 3l .05.2016 as under :

comments of

ee 1. Net weight of each Cable
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Material balancing viz. net content of each imported and indigenous input, for each

cable.
4. Tabular statement giving total requirement of each raw material, export product wise.

The case stands deferred to 12.07.2016.

-5/81‐
 ~渾pproved

LIMITED .ALC2/2016
131.05.2016

1Lic.No/Date:0510397805
:05/23/040/00522/AM16/ 02.03.2016

Dccision :NC decided to ratify rhe norms for the above AA as per the return
DIPP their UO No. 1214412016-TSW/99 dated 3 I .05.2016 as under :

l. Net weight of export items at Sl. No. 1,2 &
loo Kgs. & 500 Kgs., respectively.

3 may be specified as 23802 Kgs., 717'

Quantity of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (9999% purity) (Electrolytic grade ) may be allowed as 13064 Kgs. as per
Engineering Table 5 for export items at Sl. No. 1,2 &3.

Quantities of import item at Sl. No 2 viz. Relevant XLPE /Semiconducting Compour
may be allowed as 1.05 Kgs./kg content in the export products at Sl. No. | &. 3.

ICase No.:1/2/81‐ ALC2/2016

1HQ File

:01/81/050/00001/AM17/
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4. Quantities of imfort item at Sl. No. 3 i.e. PVC Compound may be allowed i

1.05 Kgs./kg content in the export products at Sl. No. I to 3.

5. Quantity of import item at Sl. No 4 viz. Aluminium Wire Rod (Electrolytic grade ) mt

be allowed as I .01 Kgs./kg content in the export product at Sl. No. I .

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Water Blocking Tape/Water

Blocking Tape(Cable grade) may be allowed as 1.02 Kgs./Kgs. content in the Export

products at Sl. No. I to 3.

RA may take suitable consequential action accordingly

断ICase No.:31/2/81‐ ALC2/2016

1HQ File

:01/81/050/00031/AM17/

INDUSTRIAL CORPORAT10N IALC2/2016
LIMITED                31.05.2016

IMeet No/Date:5/8ト Status:
Deferred

ILic.No/Date:0310802976 
‐
Defer Date:

102.032016              12.07.2016
RLA File

103/95/040/00740/AM16/

Decision : NC observed that application sent to DIPP relates to MSME. Hence, NC decided

send the application to MSME for comments and defer the case.

The case stands deferred to 12.07.2016.

|  ICase No。 :31/5/81‐ALC2/2016  Party Name:KIRPEKAR ENGG.Mect No/Date:5/81-
t  、                     PVT.LTD。 ,              ALC2/2016

131.05.2016

1Lic.No/Date:3110066035

108.03.2016

Meet No/Date:5/8ト
・ALC2/2016
‐31.05.2016

.Lic.No/Datc:0510397868

09.032016

referred to DIPP

Status:

Deferred

Defcr Datc:

12.07.2016

NC decided

Status:

Deferred

Defcr Datё :

12.072016

for comments. NC

HQ File
:31/83/040/00175/AM16/

1102:01/81/950900,1/AM17/    :31/83/04(
|   ln..ioinn o lヾ r∩ hミerved thn1 2nnlicnDecision : NC observed that application sent to DIPP relates to DHI. Hence,*rr"-'
I ,send the application to DHI for comments and defer the case.

The case飩額ds detr空112翌型 1__…_

RLA File

,Case No.:18/5/81‐ ALC2/2016 Party Name:JINDAL SAヽ V

HQ File RLA File

,0, :01/81/050/00051/AMl7i :051231040100508/AMl6/

Decision : NC observed that case has been recently

decided to await their comments and defer the case.

The case stands deferred to 12.07.2016.

Party Name:AUTOMAT10N
‐ENGINEERS A.B.PVT.LTD.

LINIITED

Meet No/Date:5/81‐

ALC2/2016
31.05.2016

Status:
Deferred

32
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HQ File

:01/81/050/00046/AM17/

Decision:NC observed
DHI for comments.NC

RLA File

:05/23/040/00529/AM16/

Lic.No/Datc:0510397904  Defcr Datc:

1103.2016              12.07.2016

that hard copy of the application
decided to defer the case.

received and same is being sent to

Thc case stands deferred to 12.07.2016.

Case No。 :23/5/81‐ ALC2/2016  Party Name:ヽ VELSPUN CORP
LTD

Meet No/Date:5/8卜      Status:    |
ALC2/2016          Deferred   l
‐31.05.2016                         1

1Lic.No/Date:3410041980 ‐Defer Date: :
‐
16.03.2016              12.07.2016  1

referred to DIPP for comments.NCI

HQ File

105:01/81/050/00056/AM17/

HQ Filc

1061:01/81/050/00057/AM17/

HQ File

107.:01/81/050/00058/AM17/

RLA Filc

:34/24/040/00339/AM16/

RLA Filc

:34/24/040/00340/AM16/

RLA F‖ c

:31/83/040/00184/AM16/

‐Mcet No/Date:5/81‐

ALC2/2016
131.052016

Lic.No/Date:3410041979 1Defer Date:

16.03.2016              12.07.2016

referred to DIPP for comments.NC

Status:
Deferred

Lic.No/Date:3H0066054 Dcfcr Date:

16.03.2016              12.07.2016

referred to DIPP for comments.NC

Decision : NC observed that case has bcen recently l

decidcd to a、 vait their comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.:24/5/81-ALC2/2016  Party Name:ヽ VELSPUN CORP
LTD.

Decision : NC observed that case has been recently
decided to await their comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.:25/5/81¨ALC2/2016  Party Namc:ALCOMEX     Mcct No/Date:5/8ト
SPRINGS PRIVATE LIMITED ‐ALC2/2016

31.05.2016

Mcct No/Date:5/81‐

IALC2/2016
131.05.2016

1Lic.No/Datc:0210206549
117.03.2016

to MSME forcomments.

Status:
Deferred

Status:

I)eferred

lDefer Date:

112.07.2016

NC decided to

Decision : NC observed that case has been recently
decided to await their comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.:28/5/81¨ALC2/2016 Party Namc:MANAKSIA
ALUMINIUM COMPANY

HQ Filc

LIMITED

RLA File
I 08 '91 73 1795 orooo6t I AMIT I :02t24/040/0o2o3t Alr.l6t

Decision : NC observed that case has been referred
await their comments and defer the case.
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IThe case stands deferred to 12.07.2016.

ICase No。 :30/5/81-ALC2/201`

IHQ File

:01/81/050/00063/AM17/

Party Name:ELKAY
TELELINKS LTD.

RLA File

:05/23/040/00513/AM16/

Mcct No/Datc:5/81‐

ALC2/2016
31.052016

Lic.No/Datc:0510397951 Dcfcr Datc:

17.03.2016              12.07.2016

Party Name:R.K.STEEL
MANUFACTURING
‐COMPANY PRIVATE
LIMITED

RLA File

:04/24/040/00263/Aヽ 416/

Meet No/Date:5/81‐

ALC2/2016
:31.05.2016

Lic.No/Datc1041 01 61 724

18.03.2016

Status:
Deferred

Status:
Deferred

Dcfcr Datc:

12.072016

NC decided

Status:

Deferred

Defer Datc:

12.07.2016

Status:
Deferred

12072016

Hence,NC

109 D""i.ion : NC observed that hard copy of application for the above AA has not been
received from the concerned RA. NC decided to send a reminder to concerned RA to
forward the copy of the application for examination and defer the case.

The case stands deferred to 12.07.2016.

'Decision : NC observed that application sent to MoS relates to DIPP. Hence
send the application to DIPP for comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.:5/5/81-ALC2/2016

HQ File
l10 :o1/81/050/00038/Aヽ 417/

¨
西se No百万渾蔦蘭而了
|

|

剛誦扁戸

Pany NameiSHERA METAL  IMect No/Date:5/81‐
IPVT.LTD.             ALC2/2016
:                           3105.2016

IRLAFile
‐Lic.No/Date:1310048158

113/24/040/00047/AM16/ 18.03.2016
111

.The case stands deferred to 12.07.2016.

Case No.:21/5/81-ALC2/2016  Party NamciSPIRAL EHL
ENGINEERING PRIVATE
LIヽ41TED

Decision : NC observed that case has been recently
decided to await their comments and defer the case.

referred to DIPP for comments. NC

Meet No/Date:5/8ト

ALC2/2016
‐31.05.2016

HQ File ‐RLA File ‐Lic.No/Date:0510398000 ‐Defer Date:

,,, :01/81/0501000541 AMIT I :05/24/040/00587/AM16/ 21.03.2016lLz'"""
, Decision : NC observed that appliapplication sent to DIPP relates to MoD/MSME.I ,decided send the application to MoD/MSME for comments and defer the case.

IThe case stands defelTed to 12.07.2016.

Party NameiSPIRAL EHL

34
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ENGINEERING PRIVATE   IALC2/2016         :Deferred  l
LIM ITED 31.05.2016

HQ Filc               RLA File              lLic.No/Date:0510398001  1Defer Date:
:01/81/050/00055/AM17/       :05/24/040/00588/AM16/       21.03.2016              12.07.2016

Decision:NC observed that application sentto DIPP relates to MoD/MSME.Hence,NC

decided send the application to MoD/MSME for comments and deferthe case.             :

The case stands deferred to 12.07.2016.

Case No.:l ll5l8l-ALC2l20l6 Partv Name:SIECHEM Mcct No/Datc:5/8ト Status:
DeferredTECHNOLOGIES PRIVATE  IALC2/2016

l14

HQ Filc

:01/81/050/00044/AM17/

HQ File

l16 :01/81/050/00040/AM17/

FaseNQ33/5/8卜
ALC22∝6

H71

1器轟捻50Ю 006αAM17

郷
電ゴ唾重雙輩l鐸罫野黒輩

LIMITED

RLA File

:04/24/040/00269/AM16/

131.05.2016

1Lic.No/Date:0410161741

22.032016

Decision:NC observed that hard copy of application for the above AA has not beenl

received from the conccrned RA. NC decided to send a renlinder to concerned RA to‐

forward the copy ofthe application for exarnination and defer thc case.                   '

The case stands deferred to 12.07.2016.

Case No.:27/5/81-ALC2/2016  Party Name:JLC          IMect No/Datc:5/81‐      IStatus:   |
ELECTROMET PVT.LTD.,   IALC2/2016          1DeFerred

131.05.2016              1           1

HQ Filc               RLA Filc              Lic.No/Date:1310048187 1Defer Date: |
:01/81/050/00060/AM17/       :13/24/040/00053/AM16/       129.03.2016              12.07.2016  1

Decision :NC observed that casc has been referred to E)IPP for cornrnents.NC decided tol

await their conllnents and defcr the case.

The case stands deferred to 12.07.2016.

Case No.:7/5/81-ALC2/2016   Party Namc:STERA
ENGINEERING INDIA
PRIVATE LIMITED

IMcct No/Date:5/81-

ALC2/2016
31.05.2016

Status:
Deferred

Decision : NC observed that case has been referred
await their comments and defer the case.

The case stands deferred to 12.07.2016.

RLA File

:04/24/040/00273/AM16/

Party Name:DYNAMIC
CABLES PVT.LTD.

RLA File
:13/24/040/00056/AM16/

Lic.No/Date:0410161766  Defer Date:

01.04.2016              12.07.2016

to MSME forcomments.NC decided to

Status:
Deferred

囲
自

Di
4ll,,t
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|

,Mcet No/Date:5/81-

ALC2/2016
131.05.2016
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|

Decision : NC obse.u.d thut case has been referred to DIPP for comments. I-{owever,

rrepresentative DIPP present in the meeting informed that copy of application not received by

DIPP. Hence, NC decided to forward the application to DIPP and defer the case.

The case stands deferred to 12.07.2016.

Status:
Deferred

|  ‐Case No.:10ノ5/81¨ALC2/2016  Party Name:DIAMOND     Mcct No/Date:5/81‐
ENGINEERING(CHENNAI) ALC2/2016
PVT LTD               31 05 2016

IHQ File              lRLA File             Lic.No/Date:0410161797 1Defer Datc:
:01/81/050/00043/AM17/       :04/24/040/00272/AM16/       07042016              12.07.2016
H8bぉこIζ i6品 :漁ё6bζttv`d thtt Aム rd 861y of appliおムti61おi tAe五も。vと AA Attζ n6t bcen
ireceived from the concerned RA. NC decided to send a reminder to concerned RA to

lfOrWard the copy ofthe applica● on for examina■ on and defer the case.

IThe case stands deferred to 12.07.2016.

|  ICase No.:2/5/81-ALC2/2016   Party Namc:JAIN M ETAL
ROLLINGヽ 41LLS,

|  IHQ File              lRLA File

119191`,l(9,9/999'5`今 Y17`    |:91(111919199907`今 Y17`

|  IDecision:NC observed that case has been referred to

Meet No/Date:5/8ト

ALC2/2016
31.052016

Lic.No/Date:0410161819  1Defer Datc:

19.04.2016               12.07.2016

MSME for comments.NC decided to

Status:
Deferred

la、vait their comments and defer the case.

|

The casc stands dcfcrred to 12.07.2016.

ICase No.:3/5/81-ALC2/2016   Party NamelJAIN METAL
IROLLING MILLS,

121 HQ Filc
:01/81/050/00062/AIヽ 417/

HQ Filc              RLA File
:01/81/050/00036/AM17/       :04/24/040/00008/Aレ 117/

Mect No/Datc:5/81-

IALC2/2016
31.05.2016

Lic.No/Date:0410161820  Defer Date:
119.04.2016

Mcct No/Datci5/8ト

ALC2/2016
3105.2016

Lic.No/Date:5210041864
21.04.2016

Status:
Deferred

comments of

1 02/06/2016

Status:
Deferred

Defer Date:
12.07.2016

forward the

1120 Decislon:NC accided to send a denciency letterto company as perthe wrkten l
‐  IMSME vide there U.O.No.TL-13024/20/2016-MMM&A―DCMSME datcd

(copy enclosed).

IThe case stands dcfcrred to 12.07.2016.

ICase No.:29/5/81‐ ALC2/2016  Party Name:PESHWA
I               ENGINEERING&WIRE

ICOMPANY

IRLA File

:52/24/040/00002/AM17/

,Decision : NC observed that hard copy of application received. NC
,same to DIPP for seeking their comments and defer the case.
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The case stands deferred to 12.07.2016.

Case No.:8/5/81-ALC2/2016   Party Name:PONDY OXIDES
AND CHEMICALS LIMITED

HQ File

122 :01/81/050/00041/AM17/

RLA Flle
:25/24/040/00006/AM17/

IMeet No/Date:5/81-

IALC2/2016

31.05.2016

lLic.No/Date:2510004490

122.04.2016

IStatus:

I)eferred

lDcfer Dtte:

1207.2016

1 decided toDecision : NC observed that case has been referred to MSME for comments. NC
await their comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.:9/5/81-ALC2l20l6 Party Name:SIECHEM IMect No/Datc:5/81‐

pl.05.2016
……………
孫雨375轟y而百面

TECHNOLOGIES PRIVATE  IALC2/2016
Status:
Deferred

Defer Date:
12.07.2016

forward the

HQ File

LIMITED

RLA File

123 :01/81/050/00042/AM17/       :04/24/040/00028/Aヽ 417/       106.052016

Decision :NC observcd that hard copy of application rcceived.NC decided to

copy ofthe application to DIPP for seeking thcir conlinents and defer the case.

The case stands deferred to 12.07.2016.

Omine Agenda for Meeting No.05/81 dated 31.05。 2016

Casc No.AR-149 M/s. Powergear Limited
Meeting No.05/81 F. No.01/81/50/798/AM07/DES― II
Datedi-31.05.2016 RA Filc No.07/24/040/00693/AM07/

Subject:- Request for amendment in ad― hoc NolHls in reSpcct Of Advance License

No.0710049603 dated i5.01.2007.

Decision : NC decided to amend the norms for the above AA as per explanation by
representative Company in personal hearing and comments DHI vide their UO No.3(45)ll4-
TSW(B)dated 18.5.2016 modifying the net weight of export product as 5300kg instead of
I 1650 kg.

RA may take suitable consequent action accordingly.

Case No.AR… 150 M/s. Narayan Powertech P\4. Ltd.

Meeting No.05/81 F.No.01/81/50/1642/AM04/
Dtted:-31.05.2016 RA Filc No.34/82/040/00191/AM04/

Request for flxation ofNolHls in reSpect ofAdvance Authorisation No.

3410009867 dated 04.03.2004.

Decision : NC observed that reply of the firm has been referred to DHI for comments. NC

……\/arr.()D l<UM.AFi KA Sl{yAP
fuvl corqrg ftqrnr lrfrrrr{l
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decided to await their comments and defer the case.

The case stands defemed to 12.07.2016.

Case No.AR-151 M/s. Crompton Greaves Limited
Meeting No.05/81 F.No.01/81/50/00262/AM14/

Dated:-31.05.2016 RA File No.03/94/040/01127/AM13

Subject:- Request for ratiflcation ofNorms in respect of Advancc Authorisation

No.0310746162 dated 21.08.2013.

Decision : NC observed that the reply of the company has been referred to DHI for comments.
DHI representative has requested that company may be requested to provide brief design

calculations starting from the export product ratings to dimensions of coil and core.

The case stands deferred to 12.07.2016.

Case No.AR-152 M/s.MC Com lndustries(India)Pvt.Limited

Mecting No.05/81 F.No.01/81/50/416/AM14/DES― II

Dated:-31.05.2016 RA Filc No.03/95/040/000615/AM14

Subject:- Ratiflcation of norms in respect ofAdvance Authorization No.

0310756580 dated 01.11.2013.

Decision : NC observed that reply of the firm has been referred to MSME for comments. NC
decided to await their comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.AR-153 M/s.MPP Technologies Pvt.Lirllited

Mceting No.05/81 F.No.01/81/50/141/AM09/DES― II

Dated:-31.05.2016 RA File No.07/24/040/00052/AM09

Subject:- Modiflcation ofnoIHIs flXed in respect ofAdvancc Authorization No.

0710057471 dated 19.05.2008.

ffiatcaSewasreferredtoDHIforcomments.NCdecidedtoawaittheir
comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.AR-154 M/s. Toshiba Transmission & Distribution Systems (lndia) Private

Limited
Meeting No.05/81 F.No.01/81/050/0013/AM15/DES― II

Datedi-31.05.2016 RA File No.09/24/040/00533/AM15

Subject:- Modiflcation of flxed norms in respect ofAdvance Authorization No.

0910061536 dated 16.01.2015.

Decision : NC observed that the reply of the company has been referred to DHI for comments.

DHI representative has requested that company may be requested to provide brief design

calculations starting from the export product ratings to dimensions of coil and core.

The case stands deferred to 12.07.2016.

M/s. Siemens LimitedCase No.AR-155

ちよ篤鳳認鶴凛 r
ぶ。開鸞寓3r乳 ..

絆 経 編 "・



Mceting No.05/81 Fo No.01/81/050/106/AM15/DES― II
Dated:-31.05.2016 RA File No.03/95/040/01013/AM14
Subject:- Request for clarification on how much quantity allowed by DHI vide their

UO No. 3(84)l2014nSW(Byl04 dated 03.02.2015 against the advance
authorization no. 310664666 dated 14.11.2011 of M/s. Crompton
Greaves.

Decision : NC observed that case was referred to DHI for comments. NC decided to await their
comments and defer the case.

The case stands deferred to 12.07.2016.

Casc No.AR-156 M/s.Mct Trade(India)Limitcd

Mceting No.05/81 F.No.01/81/050/00219/AM13/DES.H
Datcd:-31.05.2016 RA F‖ c No.05/24/040/00168/AM13/

Subject:- Modiflcation/amcndment offlxed norms in respect of Advance Authorization

No.0510331816 dated 09.08.2012.

Decision : NC observed that case was referred to MSME for comments. NC decided to await
their comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.AR-157 M/s.MC Com lndust」 es(India)Private Limited

Meeting No.05/81 F.No.01/81/050/00073/AM14/DES.H
Datcdi-31.05.2016 RA File No.03/95/040/01054/AM13/
Subject: Ratiflcation of norms in rcspcct of Advancc Authorization No. 0310729610

dated 26.03.2013.

Decision : NC observed that case was referred to MSME for comments. NC decided to await
their comments and defer the case.

The case stands deferred to 12.07.2016.

Casc No.AR-158 M/s.LM Wind Power Blades(India)Pvt.Limited
Meeting No.05/81 F.No.01/81/050/00080/AM16/
Dated:… 31.05.2016 RA Filc No.07/24/040/00435/AM15/
Subject:- Fixation OfnolHIs in reSpect ofadvance authorization no.0710107924 dated

25.03.2015.

Decision : NC observed that case was referred to C&PC for comments. C&PC has discontinued
offering comments. Hence, NC decided to refer the case to MSME to seek their comments and
defer the case.

The case stands deferred to 12.07.2016.

Case No.AR-159 M/s. LM Wind Power Blades (lndia) Pvt. Limited
Mecting No.05/81 F.No.01/81/050/00092/AM16/
Datcd:-31.05.2016 RA File No.07/24/040/00441/AM15/
Subject:- Fixation of norms in respect of advance authorization no.0710107923 dated

25.03.2015.
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l..ision : NC observed that case was referred to C&PC for comments. C&PC has discontinued

offering comments. Hence, NC decided to refer the case to MSME to seek their comments and

defer the case.

The case stands defelTed to 12.07.2016.

Casc No.AR-160 M/s. Toshiba Transmission & Distribution Systems (India) Private Limited

Meeting No.05/81 F.No. 0 l /8 1/050/00333iAM I 6/
Dated:… 31.05.2016 RA Filc No.09/24/040/00381/AM16/

Subject:- ModificatiorVamendment in fixed norms in respect of advance authorization

no. 09 I 0062658 dated 24.09.201 5.

Decision : NC observed that case was referred to DHI for comments. DHI has requested that

company may be requested to provide brief design calculations starting from the export product

ratings to dimensions of coil and core.

The case stands deferred to 12.07.2016.

Case No.AR-161 M/s. Toshiba Transmission & Distribution Systems (lndia) Private Limited
Meeting No. 05/81 F.No.01/81/050/00274/AM16/

Dated:-31.05.2016 RA Filc No.09/24/040/00210/AM16/

Subject:- Modification/amendment in fixed norms in respect of advance authorization
no. 09 1 0062 329 dated 13 .07 .201 5 .

Decision : NC observed that case was referred to DHI for comments. DHI representative has

requested that company may be requested to provide brief design calculations starting from the

export product ratings to dimensions of coil and core.

The case stands deferred to 12.07.2016.

Case No.AR-162 tvtA. Toshiba Transmission & Distribution Systems (lqq14l4ye19!1 499
Meetins No. 05/81 F.No.01/81/050/00252/AM16/

Dated:-31.05.2016 RA File No.09/24/040/00H1/AM16/

Subject:- Modifrcatior/amendment in fixed norms in respect of advance authorization

no. 0910062140 dated 05.06.2015.

ffidthatcaSewaSreferredtoDHIforcomments.DHIrepreSentativehas
requested that company may be requested to provide brief design calculations starting from the

export product ratings to dimensions of coiland core.

The case stands deferred to 12.07.2016.

Casc No.AR-163 M/s. Asiatic Electrical & Switchgear Private Limited

Meeting No.05/81 File No.01/81/050/00296/AM10/

Datcdi-3105.2016 RA File No.05/23/040/00092/AM10/

Subject:- Modification/Amendment of ratified norms in respect of Advance

Authorization No. 0510252108 dated 09.1 1.2009.

De.irion : NC observed that case was referred to DHI for comments. NC decided to await their

comments and defer the case.
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The case stands deferred to 12.07.2016.

Casc No.AR― 164 M/s. Eastern Copper Mfg. Co. Pvt. Limited

Meeting No.05/81 Filc No.01/81/050/00353/AM16/

Datcd:-31.05.2016 RA File No.02/24/040/00130/AM16/

Subject:- Modification/Amendment of ratified norms in respect of Advance
Authorization No. 02 I 0206236 dated I 5. I 0.20 I 5.

Decision : NC decided to inform the Firm as per written comments of the DIPP vide UO No.
1214412016-TSW-164-AlR dated 31.05.2016 as under :

SION C-252 is for export item namely, "Paper Covered Copper
Conductors(strips/Wires)" and the present Advance Authorization is also for export of
same item had been ratified as per SION at Sl. No. C-252 on their request.

RA may suitable consequential action accordingly.

Casc No AR― 165 M/s.Tema lndia Limited

Mccting No.05/81 F.No.O1/81/50/466/AM05
Datedi-31.05.2016 RA File No.03/24/40/01255/AM05
Subject:- Ratiflcation of norms in rcspect of Advance Authorization No. 0310288604

dated 27.08.2004.

Decision : NC decided to modify the norms for the above AA as per the written comments of DIPP vide
UO No.1214412016-TSW-165-A/R dated 31.05.2016 as under :

I . Total net weight of export products may be increased to 57 4.7 MT .

2. As firm has now submitted details of weld overlay, quantity of import item at Sl. No 12
(welding consumables) may be allowed as under:

Welding Electrodes: 22.514 MT
Welding Wires: 22.514 MT
Welding Fluxes: 8.194 MT

RA may suitable consequential action accordingly.

Casc No.AR-166 M/s. K J V Alloys Conductors Pvt. Limited
Meeting No.05/81 File No.01/81/050/00628/AM15/

Dated:-31.05.2016 RA File No.50/24/040/00018/AM15/

Subject:- Ratiflcation of norms in rcspect of Advance Authorization No. 5010002182

dated 13.01.2015.

Decision : NC observed that case was referred to DIIP for comments. NC decided to await their
comments and defer the case.

The case stands deferred to 12.07.2016.

Casc No.AR-167 M/s. Cargi Enterprises

Mccting No.05/81 Filc No.01/81/050/00137/AM09/

Dated:-31.05.2016 RA File No.07/24/040/00866/AM08/
Modiflcation of ratincd norms in rcspect of Advancc Authorization No.

0710056767 datcd 02.04.2008.
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Decision : NC observed that case was referred to C&PC for comments. C&PC has discontinued

offering comments. Hence, NC decided to refer the case to MSME to seek their comments and

defer the case.

The case stands deferred to 12.07.2016.
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Casc No.AR-168 M/s,Shetron Limited

Mceting No.05/81 File No.O1/81/050/00669/AM09/

Datcdi-31.05.2016 RA File No.07/24/040/00556/AM09/

Subject:- Ratiflcation of norms in respect of Advance Authorization No.0710062327

dated 09.01.2009.

Decision : NC decided to ratify the norms for the above AA as per the written comments of DIPP vide
UO No.12l44l2016-TSW-168-A/R dated 3 1.05.2016 as under :

l. Word " of relevant thickens " may be prefixed with the description of import item at Sl.

No. I and its quantity may be allowed on net to net basis.

2. lmport items at Sl. No. 2,3,4 & 6 put together may be allowed upto 5 % of FOB value

of exports taking clue from SION C-773.
3. Import item at Sl. No. 5 may be allowed upto I % of FOB value of exports taking clue

from SION C-773.

RA may suitable consequential action accordingly.

Case No.AR-169 M/s. Associated Cables Private Limited

Mceting No.05/81 F.No.01/81/050/00504/AM15/

Dated:-31.05.2016 RA File No.03/94/040/00630/AM15/

Subject:- ModincatiOn of flxed norms in respect 6f advance authorization no.
0310790115 dated 10.10.2014.

sreferredtoDIPPforcomments.NCdecidedtoawaittheir
comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.AR-170 M/s.Asta lndia Pr市 ate Limited

Mccting No.05/81 F.No.01/81/050/00027/AM15/

Dated:-31.05.2016 RA File No.34/24/040/00259/AM14/

Subject:- Fixation of norms in respect of Advance Authorization No.3410039133 dated

29.01.2014.

O""i.ion : NC decided to ratify the norms for the above AA taking clue from SIONs at S.No.C-1 189

& C-1422, allowing quantities of import items, as per the written comments of DIPP vide UO

No.1214412016-TSW-l 70-AlR dated 3 1.05.2016 as under :

1. Quantity of import item at Sl.No.l may be allowed as l.0l Kgs./Kg. content in the export

product.
2. Quantity of import item at Sl. No. 2 may be allowed as 875 Kgs..

3. Quantity of import item at Sl. No. 3 may be allowed as 500 Kgs.

4. Quantity of import item at Sl. No. 4 may be allowed within l% FOB value of exports.
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RA may suitable consequential action accordingly.
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Case No.AR-171 M/s.Asta lndia Private Limited

Meeting No.05/81 F.No.01/81/050/00463/AM15/
Dated:-31.05.2016 RA File No.34/24/040/00087/AM15/

Subject:- Fixation of norms in respect of Advance Authorization No. 3410040397 dated
23.07 .2014 of M/s. Asta India Private Limited.

Decision : NC decided to ratify the norms for the above AA taking clue from SIONs at S.No.C-1 189

& C-1422, allowing quantities of import items, as per the written comments of DIPP vide UO
No.l2l44l20l6-TSW-l 7l-AlR dated 3 1.05.2016 as under :

l. Quantity of import item at Sl.No.l may be allowed as l.0l Kgs./Kg. content in the export
product.

2. Quantity of import item at Sl. No. 2 may be allowed as 642.4 Kgs..
3. Quantity of import item at Sl. No. 3 may be allowed as 367 .l Kgs.
4. Quantity of import item at Sl. No. 4 may be allowed within l% FOB value of exports.

RA may suitable consequential action accordinsly.

Casc No.AR-172 M/s. Asta lndia Private Lilnited

Mccting No.05/81 F.No.01/81/050/00074/AM15/
Dated:-31.05.2016 RA File No.34/24/040/00285/AM14/
Subject:- Fixation of norms in respect of Advance Authorization No.3410039465 dated

10.03.2014.

Decision : NC decided to ratify the norms for the above AA taking clue from SIONs at S.No.C-1 189
& C-1422, allowing quantities of import items, as per the written comments of DIPP vide UO UO
No.12l44l20l 6-T5W-l 72-AlRdated 3 1.05.2016 as under :

I . Quantity of import item at Sl.No.l may be allowed as I .01 Kgs./Kg. content in the export
product.

2. Quantity of import item at Sl. No. 2 may be allowed as 1050 Kgs..
3. Quantity of import item at Sl. No.3 may be allowed as 600 Kgs.
4. Quantity of import item at Sl. No. 4 may be allowed within l% FOB value of exports.

RA may suitable consequential action accordingly.

Casc No AR-173 M/s. Perma-Pipe India Private Limited, Gandhidham-Kutch.
Meeting No.05/81 F.No.01/81/171/633/AM16/DES.H
Dated:-31.05.2016 KASEZ F‖ e No.37/24/040/00002/AM13/
Subject:- Fixation of nolHls in reSpect of Advance Authorization No.3710001977 dated

16.08.2012.

Decision : NC decided to send deficiency letter to firm as per DIPP comments vide UO No.1214412016-
173-AlR) dated 3l .5.2016 as under:

l. Total insulation areas & insulation volume in export items at Sl. No. I & 2
supported by length and diameters of export items and insulation thickness.

2. Detailed calculations/basis for the quantities of import item at Sl. No. I to 4
supported by insulation thicknesses and insulation areas in the export products and

/′ N
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wastages claimed at each stage of manufacture.

3. Detailed calculations/basis for the quantity of import item at Sl. No. 5.

The case stands deferred to 12.07.2016

Case No.AR‐ 174 M/s. Sapa Extrusion India Private Limited

Meeting No.05/81 F.No.01/81/050/00382/AM15/

Dated:-31.05.2016 RA File No.07/24/040/00177/AM15/

Subject: Modiflcation of flxed norms in respect of advance authorization no.
0710106577 dated 27.08.2014.

Decision:NC decided to maintain Status quo for the above AA,as the quantity of import item

has been allowed taking clue from SIONs C-10&C… 2 as perthe written commcnts of DIPP vide

their UO No.12/44/2016-TSW/174-A/R dated 31.05.2016.

RA may suitablc consequential action accordingly.                                      __

Casc No.AR-175 M/s. I{eena Metal Pvt. Limitecl

Mccting No.05/81 HO F.No.01/81/050/00357/AM15/DES.H/

Dated:-31.05.2016 RLA Filci 03/94/040/00089/AM15/

Subject:- Ratification of norms in respect of advance authorization no. 0310786766 dated

14.07.2014.

D*i.ir, t NC obse.red that case has been referred to MSME for comments. NC decided to

await their comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.AR-176 M/s.ITP Electronics Private Limited

Mceting No.05/81 F.No.01/81/050/00286/AM16/DES.H/
Dated:-31.05.2016 RA File No.05/23/040/00238/AM16/

Subject:- Ratincation ofnorms in respect ofadvance authorization no.0510395565 dated

09.09.2015.

aboveAAasperthewrittencommentsofDIPPvide
UO No.l2l44l2016-TSW-176-A/R dated 31.05.2016 as under :

l. Net weight of export product may be specified as 6100.5 Kgs.

2. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 5555 Kgs.

inclusive of l%o wastage.

3. Quantity of import item at Sl .No. 2 may be allowed as applied for i.e. 101.5 Kgs'

inclusive of l.5Yo wastage.

RA may suitable consequential action accordingly.

M/s. Mandeep Cable Pvt. LimitedCasc No.AR-177

HOF No.01/81/050/00229/AM15/DES.H/Mccting No.05/81

RLA Filci 05/24/040/00025/ANl15/Dated:-31.05.2016

Raffication of norms in respect of advance authorization no.0510388013 dated

02.06.2014.

hasbeenreferredtoDIPPforcomments.NCdecidedtoawait
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their comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.AR-178 M/s. Rotomag Motors And Controls P. Limited
Meeting No.05/81 Fo No.01/81/050/00419/AMl1/DES.I1/

Dated:-31.05.2016 RA Filc No.34/24/040/00155/AMl1/

Subject:- Modiflcation of flxed norms in respect of advance authorization no.

3410028342 dated 18.10.2010.

Decision : NC observed that case has been referred to DIPP for comments. NC decided to await
their comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.AR-179 M/s.R.R.Kabcl Limited

Meeting No.05/81 HO F.No.01/81/050/00139/AM16/DES.I1/

Datcd:-31.05.2016 RLA F‖ c:03/95/040/01018/AM15/

Subject:- Ratification of norms in respect of advance authorization no. 0310794640 dated

I 7.01.201 5.

Decision : NC observed that case has been referred to DIPP for comments. NC decided to await
their comments and defer the case.

The case stands defemed to 12.07.2016.

Case No.AR― 180 M/s. Shreenr Electric Limited

Meeting No.05/81 O1/81/050/00335/AM15/DES.H/

Dated:-31.05.2016 RLA Filc:31/83/040/00106/AM15/

Subject:- Rをltiication ofnorms in respect ofadvance authorization no.3110064588 dated

22.07.2014.

Decision : NC observed that case has been referred to DeitY for comments. NC decided to await
their comments and defer the case.

The case stands deferred to 12.07.2016.

Case No.AR-181 M/s. Stain Lay India Private Limited

Meeting No. 05/81 F.No.01/81/050/00051/AM13/DES.H/

Datcd:-31.05.2016 RA File No.05/24/040/00475/AM12/

Subject: Ⅳlodincation of ixed nonlls in respect of advance authorization no.

0510321216 dated 28.03.2012.

Decision : NC observed that Firm has informed that they have already completed export of

“Stainless Steel UtensHs and other household articles made of stainless steel'' `と  import of

``Stainless Steei Circles'' against the abovc mentioned Advancc Authorization. Firm  also

informed that the iFnpOrt  & export against above mentioned Advance Authorisation have

alrcady been completcd and thcrefore they are not in a position to mention the thickness of

stainless steel on export documents.They are,therefore,not able to comply with the condition

that thc  “Stainless Stcel Circles"should be of same thickness as contained in the``Stainless

Stecl Utensils and other houschold articles made of stalnless steel'' exported agalnst the
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Advance Authorization and as a result, they are not able to close the Advance authorizations.

The Firm has also informed the following:

(i) Although the export of "Stainless Steel Utensils and other household articles made of
stainless steel" has been completed with the "Stainless Steel Circles of relevant grade
and thickness" imported under the Advance Authorization, but they have only
mentioned grade of stainless steel in the export documents and not its thickness as

they were not aware about this condition at the time of exports.
(ii) All export and import have been completed and this is required only for the purpose

of redemption of the Advance Authorization.
(iii) There is no change in the quantity of import item as already ratified by the Norms

Committee.
(iv) There is no revenue loss to Government as export and import has been made in

Kilograms with the same grade of stainless steel which has also been mentioned in
export & import documents.

The Firm has, therefore, requested that the words "of relevant thickness" suffixed with
the description of import items in the above-mentioned Advance Authorization by the Norms
Committee may be removed for the purpose of redemption.

The Committee deliberated on the issue and keeping above in view, decided that, words
"of relevant thickness" suffixed with the description of import items in the above-mentioned
Advance Authorization be removed for the purpose of redemption.

RA may take suitable con tial action accordin

Casc No.AR-182 M/s.Stain Lay lndia Private Limited
MeetinsNo.05/81 F.No.01/81/050/00303/AM13/DES.H/
Dated:-31.05.2016 RA File No.05/24/040/00233/AM13/
Subject:- Modiflcation of fixed norms in respect of advance authorization no.

05 10336002 dated 28.09.2012.
Decision : NC observed that Firm has informed that they have already completed export of
"Stainless Steel Utensils and other household articles made of stainless steel" & import of
"Stainless Steel Circles" against the above mentioned Advance Authorization. Firm also
informed that the import & export against above mentioned Advance Authorisation have
already been completed and therefore they are not in a position to mention the thickness of
stainless steel on export documents. They are, therefore, not able to comply with the condition
that the "Stainless Steel Circles" should be of same thickness as contained in the "stainless
Steel Utensils and other household articles made of stainless steel" exported against the
Advance Authorization and as a result, they are not able to close the Advance authorizations.

The Firm has also informed the following:

(i) Although the export of "stainless Steel Utensils and other household articles made of
stainless steel" has been completed with the "stainless Steel Circles of relevant grade
and thickness" imported under the Advance Authorization, but they have only
mentioned grade of stainless steel in the export documents and not its thickness ai
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they were not aware about this condition at the time of exports.
(ii) All export and import have been completed and this is required only for the purpose of

redemption of the Advance Authorization.
(iii) There is no change in the quantity of import item as already ratified by the Norms

Committee.
(i") There is no revenue loss to Government as export and import has been made in

Kilograms with the same grade of stainless steel which has also been mentioned in
export & import documents.

The Firm has, therefore, requested that the words "of relevant thickness" suffixed with
the description of import items in the above-mentioned Advance Authorization by the Norms
Committee may be removed for the purpose of redemption.

The Committee deliberated on the issue and keeping above in view, decided that, words "of
relevant thickness" suffixed with the description of import items in the above-mentioned
Advance Authorization be removed for the purpose of redemption.

RA may take suitable consequential action accordingly.

Casc No.AR-183 M/s. Stain Lay lndia Private Limited
Meeting No. 05/81

「
.No.O1/81/050/00251/AM16/DES.H/

Datcd:-31.05.2016 RA File No.05/24/040/00169/AM16/

Subject: Modincation of ixed norins in respect of advance authorization no.
0510394991 datcd 20.07.2015.

Decision : NC observed that Firm has informed that they have already completed export of
"Stainless Steel Utensils and other household articles made of stainless steel" & import of
"Stainless Steel Circles" against the above mentioned Advance Authorization. Firm also
informed that the import & export against above mentioned Advance Authorisation have
already been completed and therefore they are not in a position to mention the thickness of
stainless steel on export documents. They are, therefore, not able to comply with the condition
that the "Stainless Steel Circles" should be of same thickness as contained in the "stainless
Steel Utensils and other household articles made of stainless steel" exported against the
Advance Authorization and as a result, they are not able to close the Advance authorizations.

The Firm has also informed the following:

(i) Although the export of "Stainless Steel Utensils and other household articles made of
stainless steel" has been completed with the "Stainless Steel Circles of relevant grade
and thickness" imported under the Advance Authorization, but they have only
mentioned grade of stainless steel in the export documents and not its thickness as

they were not aware about this condition at the time of exports.
(ii) All export and import have been completed and this is required only for the purpose

of redemption of the Advance Authorization.
(iii) There is no change in the quantity of import item as already ratified by the Norms

Committee.
(iv) There is no revenue loss to Government as export and import has been made in

Kilograms with the same grade of stainless steel which has also been mentioned in
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export & import documents.

The Firm has, therefore, requested that the words "of relevant thickness" suffixed with

the description of import items in the above-mentioned Advance Authorization by the Norms

Committee may be removed for the purpose of redemption.

The Committee deliberated on the issue and keeping above in view, decided that, words

"of relevant thickness" suffixed with the description of import items in the above-mentioned

Advance Authorization be removed for the purpose of redemption.

RA may take suitable consequential action accordingly.

Case No.AR― 184 M/s. Srvastik lndustries

Meeting No. 05/81 F.No.O1/81/050/00019/AM13/DES― II

Dated:-31.05.2016 RA F‖ eNo.05/24/040/00462/AM12/

Subject:- Modification of fixed norms in respect of advance autltorizatiott no.

0510320619 dated 2l .03.2012 of M/s. Swastik Industries.

Decision : NC observed that Firm has informed that they have already completed export of
"stainless Steel Utensils and other household articles made of stainless steel" & import of
"stainless Steel Circles" against the above mentioned Advance Authorization. Firm also

informed that the import & export against above mentioned Advance Authorisation have

already been completed and therefore they are not in a position to mention the thickness of
stainless steel on export documents. They are, therefore, not able to comply with the condition

that the "stainless Steel Circles" should be of same thickness as contained in the "Stainless

Steel Utensils and other household articles made of stainless steel" exported against the

Advance Authorization and as a result, they are not able to close the Advance authorization.

The Firm has also informed the following:

(i) Although the export of "stainless Steel Utensils and other household articles made of
stainless steel" has been completed with the "stainless Steel Circles of relevant grade

and thickness" imported under the Advance Authorization, but they have only

mentioned grade of stainless steel in the export documents and not its thickness as

they were not aware about this condition at the time of exports.

(ii) All export and import have been completed and this is required only for the purpose

of redemption of the Advance Authorization.
(iii) There is no change in the quantity of import item as already ratified by the Norms

Committee.
(iv) There is no revenue loss to Government as export and import has been made

Kilograms with the same grade of stainless steel which has also been mentioned

export & import documents.

The Firm has, therefore, requested that the words "of relevant thickness" suffixed with
the description of import items in the above-mentioned Advance Authorization by the Norms

Committee may be removed for the purpose of redemption.

The Committee deliberated on the issue and keeping above in view, decided that, words

"of relevant thickness" suffixed with the description of import items in the above-mentioned

in
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f redemPtion'

RA maytake                               
」ingly.

」二case No.AR-185
Meeing No.05/81

Hz面 on nQDrt.d. 31.05.2016

ffittenof
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NC deCided that in thiS CaSe item ofimport iS A110y steel plates hence item of export

should bC pipes rnade out A110y steel plates.

RA maY take suitable c tial action accgrdilg!

」二Case NO.AR-186

Dut.A.- :1.05.2016

iiヽ1子iiriilFidf°
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Nc decided that in thiS CaSe item ofimport iS A110y steel plates hence item of export

should be pipes inade out Al10y steel plates.
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Case No.AR¨ 187 M/s. Man Indr-rstries (lndia) l-irnited
Meeting No.05/81 HQ F.No.01/81/050/00283/AM12/DES.H/
Dated:-31.05.2016 RLA File:03/95/040/00601/AM12/

Subject: Modi「lcation of ttxcd norrns in rcspect of advance authorization no.

0310663902 datcd 08.11.2011.

Decision : NC decided that status quo may be maintained for the above AA as per written of
the DIPP vide U.O. No.l2l44l20l6-T5Wl87-A/R as under:

l. Nochangeisrequiredinratifiednorms and for exportof"AlloySteel Submerged
Arc Welded Pipes with 3 layer Polyethylene Coating of 3.5 mm thickness having
coating weight of 4.20 Kgs.+ 5%0", Alloy Steel Plates of relevant grade and
thickness may be allowed.

2. However, matter relating to redemption of Advance Authorization based on
description of export item indicated in the Shipping Bills may be decided by
Norms committee/RA.

NC decided that in this case item of import is Alloy steel plates hence
should be pipes made out Alloy steel plates.

of export

RA nlay take suitable consequential action accOrdingly.

ｅ

　

ｅ

ｈ

ｈ

ltem

Date:16.06.2016

(Baljit Singh)
Place: New Delhi Deputy Director General Foreign Trade
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Foreign Trade Developrnent Offlcer
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NC Ⅳleeting dated 31/05/2016-Case No.16/5ノ 81(M/s Flex Tubes)(Advallce Authorization
No. 1110024601 dated 25.04.2011)

Advance Authorization may be ratified as under:

1. Word "secondary" given in the description of import item may be omitted and

"Primary GP Coils of relevant grade and thickness" may be allowed as

41.05 MT as 1.05 Kgs./Kg. content in the export item.

Norms committee may take a view

Department of lndustrial Policy&Promotion

(TSV/)

上

31-。 5‐2● l`

zr---#;,o
(S. K. Jain)

Development Officer
Norms Committec II
DIPP No 12/44/2016-TSヽ V/01 datcd 31/05/2016
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Govt. of India
Ministry of Micro Small & Medium Enterprises

Offrce of the Development Commissioner
Mechanical Division

Subject: AA No 0510351299 dated 11.04.13 of IWs pilot Industries Limited.

The norms may be fixed as follows:-

o Percentage of lead in import product at Sno I may be mentioned as 55%.o Import for Sno I may be allowed for 87.2 MT as per SION C-l 153.e Percentage of lead in import product at sno 2 may be mentioned as 50.3%.o Importof Sno.2may beallowedfor l00MTinclusiveof 0.6%owastageonleadcontent

This issues with the approval of Director (ME)

Shri V.KKasttaL FTDO、 DGFT UdvOg Bhawan Ncw Delhi
lD notc no TL-13024/20/2016‐ MMM&A― DCMSME dated 02.06.16

basis.
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No.460H/2H/2005-PC.H(Pt.File)
Govemment oflndia

Ministry ofChemicalsだ 乾Fertilizers

Departmcnt ofChemicals`と Pctrochemicals

らり

鳴f
)h
5n

ll

レ`

Room No. 223, AWing,
Shastri Bhawan, New Delhi-110 001

Dated the 23'd May,2016

OFFICE MEMORANDUM

Sub: Return of comments furnished by Department of C&PC in respect of 8 AAs of M/s LM
Wind Power Blades (India) Pvt. Ltd., Bangalore - reg.

The undersigned is directed to refer to DGFT OM No. Oll8ll5Ol532/AM-15/DES.IVl59
dated 08.03.2016 on the subject cited above and to communicate that the matter related to 8 Advance
Authroization Applications as indicated hereunder has already been recommended vide OM of even
number dated 01.2.2016, which have been recommended as applied as per the duly sigend annexures
enclosed therewith.

S.No. Advance Authorization Nos. Date
l 07 0106893 28.10.20 4
つ
ろ 07 0107176 12.12.20 4

07 0107543 02.02.20

4. 07 0104122 15.05.20 4

07 0102970 18.03.20 4

6. 07 0099873 22.11.20

7. 07 0105630 1007.20 4
07 0106351 11.08.20 4

The matter has been re-examiend in view of the OM sent by DGFT dated 08.3.2016 and
found that each of advance authorization application is having inputs in the range of 62 to 100. In
such circumstances, it is not feasible to provide wastage of each of inputs individually. Therefore,
group-wise wastage as indicated hereunder:-

"The wastage generated out of these consumables which may be upto l00o/o are not reuseable
for subsequent manufacture. The items retained in the product are having wastages in the range of 5.5
to 20o/o. There are few items such as metal parts, pultrusion, plastic parts and rubber pafts are having
zero per cent wastage. It means they are being consumed as it is imported. The consumption of
various inputs varies according to size of rotor blade whiqh are ranging from 15 to 75 meters.
Normally, the export products i.e. rotor blade is exported in the quantity as number of sets and each of
set is having three number of blades which are indicated in the avance authorization application in the

蜃
(や
鷲dumnomiliI靴

iハ This issues with the approvalof Joint Secretary (Petrochemicals).

Joint industrial Adviser

Tcl:011-23071442

Telefax:011-23071187
Email:omsharmaOnic.in

Shri Baljit Singh,
Dy. Director General (NC-ll),
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and Industry,
Udyog Bhawan, New Delhi
Fax: 2306 2225123061613
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Department of lndustrial Policy&Promotion

(TSW)

2ろ
3ノ 0́6‐ 20/`

NC Meeting dated 3l/05/2016 - Case No. 11/15i81 (M/s Worthy Engineering) (Advance
Authorization No. 0710106811 dated 10,10.2014)

Advance Authorisation mav be ratified as under:

As per firm's letter dated 1410312016, net weight of export item may be
reduced as 22.'7 41 MT.
Words " Cold Rolled Non Grain Oriented Steel" given in the description
of import item may be omitted.
Word 'Relevant" may be prefixed with the description of import item and
its quantity may be allowed as 23.195 MT as 1.02 Kgs./ Kg. content in
export items as claimed by the firm.

Norms committee may take a view
4--.
atttlt

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No 12/44/2016‐ TSW/23 datcd
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24
Ministry of Heavy Industries & Public Enterprises ffi6"/t

DePartment of HeavY IndustrY
TSW(B) Section

Subject:ApplicationofM/SshreeJiPowerLinesforratification
of norms of AA no O3l079!374dt 20-10-14'

DES-II, DGFT may kindly refer to the above mentioned AA

of M/S Shree Ji Power Lines. The firm's reply of dated 0B-01-

16 has been examined. The firm may be asked to submit

following information/ clarifications'
1. Itls observed that copper is required along with brass for

item 1 kv/2000 only while only brass is required for all

other export products' The reason for the same' + rating

of export Product.
2. The ii.. to submit the requirement of each raw material

separately givinq the dimensional drawing of the

.o.pon"nt t-o bJmanufactured & the placement of the

component in the Engineering drawing of the export
p.oduct & not the pictuie of the export product' The firm

lnould give calcuiation starting from raw material i'e
copper rod & brass scrap separately'

3. Sl. No. 5 of SDL specifying the exact items coming under

"other".

This issues with the approval of IA(KKT)'

Development()ffiCer
25-05-16

dated
Gz7)/14‐
TSW(B)
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Department of Industrial Policy & Promotion
(rsw)

27
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NC Meeting dated 3110512016- Case No. 4l24l8l (lWs Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310793173 dated 21.01.2015)

Advance Authorisation may be ratified as under:
1. Description, sizes, quantities and net weight of export products under the Advance

Authorization may be specified as per enclosed Annexure.
2. Word'ounarmoured" may be deleted from the description of export items at Sl. No. 6.
3. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

1.01 Kgs./Kg. content in the Export products at Sl. No. 1 to 16 & 19.
4. Quantity of import item at Sl.No.2 i.e. LDPE Compound( Crosslinkable) may be allowed

as l.05kgs/kgcontentintheExportproductsatsl.No.l to3,6,T,g to 13, 16,17 & 19.
5. Quantity of import item at Sl.No.3 i.e. COGEGUM Compound may be allowed as

1.05 kgs./kg content in the Export products at Sl. No. 5, 6,9, 10, 12 & 13.
6. Quantity of import item at S1. No. 4 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.

content in the Export product at Sl. No. 2,3, 7,9, 10 & 1 1.

7. Quantity of import item at Sl. No.5 i.e. Aluminium lngots may be allowed as
1 .01 Kgs./I(g. content in the Export products at Sl. No. 7 , l0 to 12 & 17 to 19.

8. Quantity of import item at Sl .No.6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the export products at Sl. No. 1 to 4,8, Il, 14 &.16 to 19.

9. Quantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs.iKg.
content in the export products at Sl. No. 1 to 4, 8, 11,14 & 16 to 19.

10. Quantity of import item at Sl. No.8 i.e. Galvanised Steel Wire may be allowed as
1.02 kgs/kg content in the Export products at Sl. No. 1,2,3,6, 8(1), 9 , 13(1) & l3(2).

ll.Quantity of import item at Sl. No.9 i.e. Glass Mica Tape may be allowed as 1.02
Kgs./kg. content in the Export products at Sl. No. 13.

12. Quantity of import item at Sl. No. 10 i.e. Semi Conducting Compound may be allowed as
I .05 kgslkg content in the Export product at Sl. No. 2, 3,7 & 9 to 1 1 .

13.Quantity of import item at Sl. No. 11 i.e. HDPE Compound may be allowed as 1.05
kgs/kg content in the Export product at Sl. No. 3 & 1 1.

Norms committee may take a view
-/+-.-/ .-- 

-1K. J"isrirr/ 
r 6

Development Officer
Norms Committee II
DIPP No.l2/4412016-TSWl27 dated 3110512016
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Size & type Of Cabtes

Cnnnpr Cnnrl Yl Dtr

Ｑｔｙ

ＫＭＳ

Total Cable

wt (Metric

tons)

1 2 Core X10 sq MM

2 Core X 4 Sq.MM

3 Core X lo sq,MM

3 Core X 185 Sq,MM

3 Core X 120 Sq.MM

3 Core X 150 Sq MM

3 Core X 25 Sq.MM

3 Core X 35 Srl MAЛ

lou「 ooしaDleS卜 Orlloo v/LT

２

一
３

一
４

一
５

６

一
７

ハ
υ

20

21
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24

4 COre X i

3.5 Core)

4 Core X l

3 Core X 2

CU COnd. )overed With Somi n

う
∠

う
ι

う
‘

29

30

32

140164

345.690

2
armoureo caores aoore ij,,xvv,,vuvu,19 

vurilp. ALrtr tnsutated cU Tape pvc sheathed

3 Core X 95 So. MM

3 Core X gS Sq. MM

3 Core X 150 So. MM

1

2

4

/L

EXPORT ITEM LIS丁
ADVANCE AUTHORISAT10N No,0310793173 DT 21 01.2015

ロ
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3 Core X 50

■COre× 95Sq MM

COre X 25 Sq MM

3 Core X 6 Sq. MM

聾 Ore X 240 Sq MM

3.5 Core X 35 Sq. MM

3.5 Core X 400 Sq. MM



3 Core X 300 Sq.MM

∩‖ rハ nH ρハ、′ararl 11.504 90748
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I 1 Core X 1.5 So. MM

+
IlCoreX6So.MM

1 Core X 16 Sq. MM
'l Core X 25 Sq. MM

l Core X'l0 Sq. MIr,t

1 Core X 3s So. MM-
1 Core X 50 Sq. MM

3 Core X 4 So. MM

4 Core X 4 So. MM

l Core X l Sq. MM
'l Core X 1.5 Sq. MM

t Core X Z.S Sq. n,l

l Core X 't0 Sn lrrn

1.000 14473
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5 Core X 120

5 Core X 150 Sq.MM

4 Core X 300 Sq.MM

AL Cond Covered With Semi Conduclng Comp.xLPE lnsulated CU Wlre Screened wlth

C∪ Tape MDPE Sheathed Unarmoured Cables above l l KV

l Core X 300 Sq MM

l Core X120 Sq MM

Cond PVC lnsulaled& Sheathed Armoured/Unarmoured Cables upto l100 V′ LT

l Palr X l.5

3 Core X l.5

3 Core X 2.5

3 Core X 0 75

4 Core X 2 5

CU. Cond. Covered With Semi Conducting Comp. XLpE tnsulated CU Tape ZHFR
Sheathed Armoured Cables above 1.1 KV

3 Core X 120 MM

CU Cond Covered With Semi Conduc‖ng Comp.XLPE lnsulated CU Tape ZHFR
Sheathed AL Wire Armoured Cables above l.l KV

l Core X 185 Sq,MM

l Core X 300 MM

CU.Cond Covered VVith seml Conduclng COmp.xLPE lnsulated CU wlre Screened with cu Tape PVC lnner&

HDPE ouler Sheathed AI Wire Armoured cables above l,l KV

Copper ConductOr XLPE insu!ated ZHFR Sheathed AL Wire Armoured Cables For 1100

l Core X 120 Sq MM

l Core X 95 Sq,MM

:綿:簡
l PairX 2 5

l Core X 1 5

l Palr X 1 5

Cond.PVc lnsulated unarmoured cables up10 1loO Vノ LT,
l Core X 70

l Core X 1 5

l Core X 4 SQ.MM

l COre X 6 Sq.MM

l Core X 10

´S9-

l Core X MM

l Pair X 2 5

MM

l Core X MM



7 l Core X 16 MM

1 Core X 25 Sq. MM

773.000 36.739
STR. Copper Conductor

1 1 Core X 59 Sq. MM

4600 2045
16 copper cond. XLPE lnsulated PVC Sheathed Unarmoured cables upto 1000 v/LT
1 8 lair X 0.5 Sq. MM

2500 0.650
Aluminium Cond.XLPE lnsulated PVC Sheathed AI Wire Armoured Cables for lloo V′ LT,

1 1 Core X 240 Sq. MM
'1 Core X 300 Sq. MM

20.500 28437
18 Aluminium Cond.PVC lnsulated&Sheathed unarmoured Cables For l100∨ ′LT
1 !q&5Sq.mm

1CX70Sq,mm

10.000 3.288

19 copper cond. XLPE lnsulated PVC Sheathed AL. wire Armoured cables For 1100 v/LT.
1 1 Core X 630 Sq. MM

1 Core X 300 Sq. MM

ｎ
υ
′
十 19.580
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Departlment of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 3110512016 - Case No. 32121181 (M/s Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310047839 dated 17.04.2015)

Advance authorization may be ratified as under:

1. Net weights of 12.665 MT, 5.904 MT, 13.486 MT & 5.476 MT may be specified with
quantities of export items at Sl. No. I to 4 respectively.

2. Words " l . lKV" may be suffrxed with the description of export items at Sl. No. I to 4.

3. Quantities of import items at Sl. No 1,3, 5 &7 viz. Alumimium Ingots may be allowed
as applied for i.e. 9401 Kgs., 4200 Kgs., 9801 Kgs. & 3977 Kgs. respectively
inclusive of 0.2 0% wastage(approx.) for export items at Sl. No. 1,2,3 & 4 respectively.

4. Quantities of import items at Sl. No 2,4,6 & 8 viz. XLPE Compound may be allowed as

applied for i.e. 3296 Kgs.,1720 Kgs., 3713 Kgs. & 1509 Kgs. respectively inclusive
of 0.2 o% wastage(approx.) for export items at Sl. No. 1,2, 3 & 4 respectively.

Norms committee may take a view
, ,.:-/-*-
(S.K.Jain)

Development Officer

Norms Committee Ⅱ
DIPP No.12/44/2016-TSヽ//31 dated 31/05/2016
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DCLPHI

To′

Sh Pradyumna sahu/vlnod Kumar Kashyap′

Foreign Trade Development()fficel

DES― Ⅱ Section′ Room No 404,4th Floor′

Udyog Bhawan′ New Delhi

4th February 2016.

Respected Sir,

vv.r.t. your email d"'Le.i 12.02.2016 for ratification of norms of Advance Authorization no.
1010059178 dated 15.06.2015 we would like to inform you that we have taken the said
Authorization on REPEAT BASIi under para 4.12 (v) of HBp under norms alreadv ratified

1■/81‐ALC2/20■4 dated 15.■ 0.2014).

Piease find enciosed here、 vith cOpy of ALC decision on the

Advance AuthorizatiOn no  loloo59178 dated 15 06 2015 on

a re■

basis of which we have obtained
Repeat Norms Basis. The details

MEETING N0 11/81-ALC2/2014 DATED 15 10 2014

Case NO:22/8/81-ALC2/2014

we hope that above crarifies the matter and does not now require any further detairs against/
Advance Authorization no. 1010059178 dated 15.06.2015.

Thanking you.

Yours faithfully,

MANAGER― COMMERCIAL.

―

`ζ

″

Delphi connection systems lndia Private Limited (Formerly Known as Delphi connection systems lndia Limited)
Motorized Vehicles Division (MVL) (Cll, : U32t09KL20O()PTC()I586)
RECD OFttC[:力 1′ 101,ThШ va“p。 7-Ve¨ kal Road,T‖runn yoo!Ro,Ivalpulhenl′ 嶋Юch-632008,Keitta,lndtt Te:911o}48■ 6611000,Far,lp}484・ 2713844,Websile:wwwddpm cOm
FAC70RY:渕 l101,Ximo2,T“ ruvamylof_vettに kJ Road,ThimtamyO。 ′口o IVal puthencrul KloЫ -632303,Xeraに ,hda Fe ,110)4846611∞ 0,Fat,1(0}484・ 27138“
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NC Meeting dated 3110512016- Case No. 7/18/81 (M/s Thermo Cables Limited) (Advance
Auth orizatio n N o. 09 100 622 47 dated 2 4.0 6.201,5)

Advance authorization may be ratified as under:

1. Quantities of import items at Sl. No 1, 3,5,7,9, 11 &. 13 viz. Copper (Electrolytic
Grade) may be allowed as applied for, for export items at Sl. No. I to 7 respectively
taking clue from Engineering Table-4.

2. Quantities of import items at Sl. No 2 & 4 viz. PVC Compound may be allowed as

7906.8 Kgs. & 21290.4 Kgs. respectively, for export items at Sl. No. | & 2

respectively as per Engineering Table-4.
3. Quantities of import items at Sl. No 6, 8, 10, 12 &. 14 viz. PVC Compound may be

allowed as applied for, for export items at Sl. No. 3 to 7 respectively taking clue from
Engineering Table-4.

4.

Norms committee may take a view

Z-#,u
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.1214412016-TSW/35 dated 3110512016

Departl■ent of lndustrial Policyど &Promotion

(TSW)
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Ministry of Heavy lndustries&Public Enterprises           `
DepartrTlent of Heavy lndustry
TSW(B)SecuOn

Subject: App‖ cation of M/S M/S ttransforrners & ReCtifiers

(India)Ltd fOr ratification of nOrrns of AA no 0810135865 dt 17-
08-15

胤JTttmllttf糧 |:irl」nまi鷲竃tttign肥謂:Ip盤
product rating ( rTnw′  kV′  LoSS) tO get core/COpper wire

dirnens:ons.

This issues with the approval of IA(KKT)'

`.高

aめ//
DeVelopment OffiCer

305-16

DG「F′ FTDOf DES― Ii
Deptt.of HI′ UO No3(46)/16-TSW(B) dated

圏

一

_ご6-
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o″65-201ε

Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of TTP Technologies for ratification of norms of AA no
0710108676 dtd 03-09-15

DttS― II′  DGFT may kindly refer to the above mentioned AA of M/S TTP
Technologies.丁his Office recommends the import on repeat basis with AA no
0710103729 dtd 25-04-15。

The above issues with the approval of IA( KKT).

DGFT′
「
FDO′ DES¨ II

Deptt.of HI′ UO No3(27)/16-TSⅥ ノ(B)

%口ι

dated

Vバ
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Department of Industrial Policy & Promotion

(rsw) ?t-o5'2ole

NC Meeting dated 3110512016 - Case No. 4/18/81 (M/s Asta India Private Limited)
(Advance Authorization No. 34 1004 I 556 dated 24.09.2015)

Advance Authorisation may be ratified as under:

1. Words "containing 67780 Kgs. of Copper Wire" may be suffixed with the
description of export product.

2. Quantity of import item at Sl. No 1 may be allowed as applied for i.e.
67780 Kgs. on net to net basis.

Norms committee may take a view

Norms Committee II
DIPP No. 12 I 4412016-TSW/4 I dated

'/ +-/ 
--t6.".til1 n',

Development Officer

31/05/2016

- 68-
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Departlllent of lndustrial Policy“ &Promotion

(TSW)

均2
3ノ″05‐26κ

NC Meeting dated 3110512016- Case No. 13/2/81 (lWs Gupta Metal Sheets Limited)
(Advance Authorization No. 0510395965 dated 19.10.2015)

Advance Authorisation may be ratified as under on repeat basis :

l. Quantity of import item at Sl. No. 1 may be allowed as 1.075 Kgs./kg. content in the
export item as per Sl. No. I (a) of SION C-1196.

2. Quantities of import items at Sl. No. 2 & 3 may be allowed as 1.064 Kgs.lkg.
content in the export item as per as per Sl. No. 1 (b) & 1 (c ) of SION C-1196.

Norms committee may take a view.

-/--2^'3ttfttt
(S. K.Jain) ..)

Development Officer

Norms Committee II
DIPP No. 1214412016-TSW42 dated 3110512016

-69_
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Departllllent of lndustrial POlicyど &Promotion

(TSW)

NC Meeting dated 3110512016- Case No. 1412/81 (M/s Gupta Metal Sheets Limited)
(Advance Authorization No. 0510395975 dated 19.10.2015)

Advance Authorisation may be ratified as under on repeat basis :

1. Quantity of import item at Sl. No. I may be allowed as 1.075 Kgs.lkg. content in the
export item as per Sl. No. 1 (a) of SION C-1196.

2. Quantities of import items at Sl. No. 2 & 3 may be allowed as 1.064 Kgs./kg.
content in the export item as per as per Sl. No. 1 (b) & I (c ) of SION C-l196.

Norms committee may take a view.

6

Norms Committee Ⅱ
E)IPP No.12/44/2016¨ TSW/43 dated 31/05/2016

臼
、
Fて 、 F"ュ ..._.

(S.K.Jain)
Development Officer
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DepartIIlent of lndustrial Policy`&Promotion

(TSW) 3l-o520/€,

NC Meeting dated 3110512016- Case No. 1712/81 (M/s. JLC Electromet Private Limited)
(Advance Authorization No. 1310048051 dated 27.ll.2Dtl)

Taking clue from SION C-I581, Advance Authorisation may be ratified as under:

l. Quantities of import items at Sl. No. I & 2 may be allowed as applied for i.e.
31415 Kgs. & 19313 Kgs respectively as 1.03 Kgs./Kg. content in the export
item.

Norms committee may take a view

一
~ 3,l rli《

(S.Ko Jain)
Development Officer

Norms Committee II
DIPP No.12/44/2016-TSW/45 dated 31/05/2016
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Government of lndia
Ministry of Steel
TechnicalWing

為

`

Subject: Ratification of norm in respect of Advance Authorization (AA) No

0410161367 dated 08.12.2015 - M/s Nexus Electro Limited, Chennai

DGFT may refer to lD Nos 01/81 l50l37lAM-17lDES-ll/5 dated 26.05.2016 on

the subject mentioned above. ln this connection, it is informed that the request of the

applicant has been examined in the Ministry of Steel and recommends for issuing the

aforesaid AA as per the following description:

The import of relevant grade of Cold Rolled Grain Oriented (CRGO) Silicon Electrical

Steel Coils (Prime), thickness 0.23 to 0.35 MM and of width more than the respective

width of each of the export product with wastage of 1 .015 Kg/kg of export product".

s2
(S.K.Bhatnagar)

Deputy lndustrial Adviser

ShriVinod Kumar Kashyap, FTDO, DGFT, Udyog Bhawan, New Delhi.
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Departinent of lndustrial Policy`&Promotion

(TSW)

力子

夕 う タフ ●イ

NC MIceting dated 31/05/2016… Case No.2/21/81(Ws Veer¨ o… ]Ⅵetals Pvt.Limited)(Advance
Authorization No.0710109153 dated 09。 12.2015)

Advance Authorisation may be ratified as under:

Specific list of export items (Sheet metal Components) may be specified as per enclosed
Annexure.
Words "of relevant grade & thickness" may be suffrxed with the description of import
item at Sl. No. 1 and its quantity may be allowed as 376.333 MT as 1.264 Kg.lKg.
content in the export products after taking l/3'o recovery from scrap.
Net weight of import item at Sl. No. 2 may be specified as 27933 Kgs.
Quantity of import item at Sl. No. 2 may be allowed on net to net basis with
accountability clause.

Norms committee may take a view

2.

３

４

Norms Committee II
E)IPP No.12/44/2016¨ TSW/47 dated 31/05/2016

くI諦
Development Ofrlcer
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GOⅦ RNMENT OFINDIA
赫 象 響・ ―

赫
ⅣIINISTRY OF COⅣlⅣIUNICATIONS AND INFORDIAT10N TECHNOLOGY

…

象 Ψ ¶
―
m

DEPARTMENT OF ELECTRONICS AND INFORl■ IAT10N TECHNOLOGY
Website:ww.deity.go■ in

爛 ul

No.¨…。1.7K189/2016-IPHw

Copy tO:

Shri Prady7umna Sahu

FTDO
O/o.DGFT
UdyOg Bhavan
mw tth御

Date....… ….T81512016

Yours fatthfully

Y+ffr€f.4-il{
6,rfr.*.sfr. Ertrfu
r$fufr-rroooa

●
ELECTRONICS INDIA

3illi。■Needs A4‖ iOn Cお●s

W.r.t.DGFT u.o.No.01/81/50/527/AM16/DES‐
11/33 dated 29.2.2016

憮
-19´
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`
REⅣIINDER

飾

M/s FCI OEN Connectors Ltd.
2912089, Thykoodam
Thirpunithur Roade Vyttilla
Cochin, Kerala-682019

Sub:- Application for ratification of norms of Advance LicenceNo.l0l0059345 dated 17.12.201sfor export of ..Connectors,,.

Sir,

Please refer to your application received from the o/o the DGFT and this Department,s letter ofeven number dated 21'3'2016 on the subject mentioneJ ulou, requesting you to provide thefollowing information to enable further processing of the proposal.

i) Details of export product
ii) Quantity of import items required for manufacturing one unit of export product for each exportjp* separately without uny *urtug"
iii] Wastage clairned in nnanufaciuring 

-p.o"".,

iv) Justification of wastage

2 As no response has so far been received, yoy are requested to provide the aforesaid information atthe earliest' In lieu of the information *e may not be-able io p.o""., the case further. If the information
:tJ""Jj:::'ved 

within fifteen davs the case mav be treaied as ctosed as far as this department is

(Saurabh Ranjan)
Scientist'B,

.-
i< q,-rro qa-\'?R

ELECTRONICS NIKETAN
6,C.G.0.CoMPLEX
NEW DELHI‐ 1100o3
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pIINISTRY OF COⅣIPIUNICAT10NS AND INFORDIAT10N TECHNOLOGY
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DEPARTDIENT OF ELECTRONICS AND INFORMAT10N TECHNOLOGY
Website:www.deit■ go■ in
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REⅣIINDER

劇 ul

No。 .

E+{fi{qf{+dr
0,rft.tft.sfr. qfar*m
r$ffi-rrooos

17(15)/2016-IPHW

IWs FCI OEN Connectors Ltd.
2912089, Thykoodam
Thirpunithur Roade Vyttilla
Cochin, Kerala-682019

Sub:- Application for ratification of norms of Advance Licence No. I 01005 9344 dated l'l .l}.2}ls
for export of "Connectors".

Sir,

Please refer to your application received from the O/o the DGFT and this Department,s letter of
even number dated 2l .3 .2016 on the subject mentioned above requesting you to provide the following
information to enable further processing of the proposal.

i) Details of export product
ii) Quantity of import items required for manufacturing one unit of export product for each exportitem separately without any wastage
iii) Wastage claimed in manufacturing orocess
iv) Justification of wasrage

? At no response has so far been received, you are requested to provide the aforesaid information at
the earliest' In lieu of the information we may not be able io p.o".., the case further. If the information
is not received within fifteen days the case may be treaied as closed as far as this department is
concerned.

Yours faithi11ly

Sahu w.r.t.DGFT U.0.No. 01/81/50/530/AIИ 16/DES‐11/138 dated l.3.2016

ffi-fi 18.s.20r6
Date................--
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ELECTRONICS NIKETAN
6,C.G.0.COMPLEX
NEW DELHI-1lIX3413

●

ELECTRONICS INDiA
3〃″o"Needs M″′′。nCんⅢ

(Saur6bh Ranjan)
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GOⅦRNMENT OFINDIA
詢 眠ミ無 Ψ 呵1-1赫 爾

MINISTRY OF COMMUNICAT10NS AND INFORBIAT10N TECHNOLOGY

E+ffi*tettq*rffiffif{t+Fr
DEPARTPIENT OF ELECTRONICS AND INFOmIAT10N TECHNOLOGY

Website:www.deity.go■ in

59
3r. oS -zr/(
REMIINDER

ffiffi l8.s.2ol6
Date....................

ELECTRONICS NIKETAN
6,CoG.0。 COMPLEX
NEW DELⅡI-110003

Sqr n0T/2016-rpHw
No..............

ffirqsR*in
s,rfr.*.*.qfq*w
r$ftd-rtooos

●

ELECTRONICS INDIA
3″ lion Needs Mil″ on Chゎ
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I\4/s FCI OEN Connectors Ltd.
2912089, Thykoodam
Thirpunithur Roade Vyftilla
Cochin, Kerala-682019

Sub:- Application for ratification of norms of Advance Licence No.0310239146 dated 8.12.2013 for
export of "Connectors".

Sir,

Please refer to your application received from the O/o the DGFT and this Department's letter of
even number dated 21.3.2016 on the subject mentioned above requesting you to provide the
following information to enable firrther processing of the proposal.

Details of export product

Quantity of import items required for manufacturing one unit of export product for each export
item separately without any wastage
Wastage ciaimed in manufacturing process

Justifi cation of wastage

2 As no response has so far been received, you are requested to provide the aforesaid information at
the earliest. In lieu of the information we may not be able to process the case further. If the information
is not received within fifteen days the case may be treated as closed as far as this department is

concerned.

Yours fuitf,fuffV

9o
(Saurabh Ranjan)

Scientist'B'

w.r.t.DGFT U.0.No.01/81/50/531/AM16/DES-11/135 datcd 29.2.2016

″31´

Copy to:
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`hri Pradyurnna Sahu
FTDO
O/o.DGFT
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Department of Industrial Policy & Promotion
(rsw)

3t45-Zo16

NC Meeting dated 3110512016- Case No. 8/2/81 (M/s Electrolead Pune Pvt. Limited) (Advance
Authorization No. 3 I I 0065804 dated 22.12.2015)

Advance Authorisation may be ratified as under:

63

,6

l. Words "of relevant grade" may be suffixed with the description of import item and its
quantity may be allowed as applied for i.e.202 MT us i.Ot kgs./Kg. content in the
export item taking clue from SION C-1.

Norms committee may take a view

Norms Committee II
DIPP No. |2/4412016-TSW63 dated 3U05/2016

%--*-
3l,rl

(S.K.Jain)
Development Officer
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Department of Industrial Policy & Promotion

(rsw) fi-og-2o/6

NC Meeting dated 3110512016- Case No. 16/2/81 (M/s. JLC Electromet Private Limited)
(Advance Authorization No. 1310048082 dated 29.12.2015)

Taking clue from SION C-1579, Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No. I may be allowed as applied for i.e.
55620 Kgs. as 1.03 Kgs./Kg. content in the export item.

2. Description of import item at Sl. No. 2 may be modified as " Billets of Iron/low
carbon Steel" and its quantity may be allowed as applied for i.e. 45320 Kgs. as
1.03 Kgs./Kg. content in the export item.

Norms committee may take a view

Norms Committee II
DIPP No. 1214412016-TSW64 dated 3U05t2016

z-*T;,,
(S.K.Jain) s

Development Officer
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GOVERNⅣ IENT OFINDIA
赫 鎌 響 ■1-赫

PIINISTRY OF COⅣIMUNICAT10NS AND INFORDIAT10N TECHNOLOGY

■ ず 爺 鎌 Ψ ¶
―
m

DEPARTⅣIENT OF ELECTRONICS AND INFORIIATION TECHNOLOGY
Website:www.dei".go■ in

‖ul

No.“17(19)/2016-IPHW

FTDO
O/o.DGFT
Udyog Bhavan
Ncw Dclhi

Copy to:

*4n rPradyumna Sahu

M/s FCI OEN COnnectOrs Ltd.

29/2089,ThykoOdam
Thirpunkhur Roade Vytilla

Cochin,Kerala-682019

Sub:― ApplicatiOn fOr ratincation of nonns Of Advance Licence No 1010059352 dated 30.12.2015

for  export of“ Colllnectors''.

Sir,

Please refer to your application received from the O/o the DGFT and this Department,s letter of
even number dated 21.3.2016 on the subject mentioned above requesting you to provide the
following information to enable further processing of the proposal.

i) Details of export product
ii) Quantity of import items required for manufacturing one unit of export product for each

export item separately without any wastage
iii) Wastage claimed in manufbcturing process
iv) Justification of wastage

? At no response has so far been received, you are requested to provide the aforesaid information at
the earliest. ln lieu of the information we may noi b. able to process the case further. If the information
is not received within fifteen days the case may be treaied as closed as far as this department is
concerned

Yours falhfully

(Saurabh Ranjan)
Scientist'B'

V+ez^f{csFr+d-{
o,rfr.*.efr. qtry*ffi
r$ffi-rroooa

REMINDER

飾
Datq.8:51201・ 6…・

ELECTRONICS NIKETAN
6,C.G.0.COPIPLEX
NEW DELHI-110003

w.r.t.DGFT U.0.No. 01/81/50/528/AMi6/DES-11/136 dated 7.03.2016

´8今´

之

・ELECTRONICS INDIA
Billion Needs A41″ bn Chips goa-qcFfrr6i3t{

…
…
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GOⅦ RNMENT OFINDIA
詢ぼくお w¶ 飛 浦耐 赫

o/勇`6
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`REⅣIINDER

節
Date.……1.8:512016

Ⅲ NISTRY OF COMMUNICAT10NSAND INFORMATION TECHNOLOGY

議 ず 甫 鎌 w・
'闘
哺 師

DEPARTDIENT OF ELECTRONICS AND INFORMAT10N TECHNOLOGY
Website:w甲吼deity.go■in

uul

No.………17(16)/2016-IPHW

M/s FCI OEN Connectors Ltd.
2912089, Thykoodam
Thirpun ithur Roade Vyttil la
Cochin, Kerala-682019

Sub:- Application for ratification of norrns
for export of"Connectors".

Sir,

Copy to:

of AdvanceLicenCCNo 1010059351 dated 29.12.2015

ヽ  |^、｀
1ヽ ._1二 1 1  

‐‐

t .'

ｒ
１
１
１

(Saurabh Rattan)

Scientist'B'

1/137 dated l.03.2016/shri Pradyumna Sahu

FTDO
O/o.DGFT
Udyog Bhavan
New Dclhi

w.r.t.DGFT U.0.No.01/81/50/529/AM16/DES-1

一ヽゞ ―

…

赫
6S_乱

―でRFぎ卜110003

‐

ELECTRONICS NIKETAN
6,C.G.0。 COMPLEX
NEW DELHI-110003

Please refer to your application received from the O/o the DGFT and this Department's letter
of even number dated 21 .3.2016 on the subject mentioned above requesting you to provide the
following information to enable further processing of the proposal.

i) Details of exoort nroduct
ii) Quantity of import items required for manufacturing one unit of export product for each

export item separately without any wastage
iii) Wastage claimed in manufacturing process
iv) Justification of wastage

2 As no response has so far been received, you are requested to provide the aforesaid information at
the earliest. In lieu of the information we may not be able to process the case further. If the information
is not received within fifteen days the case may be treated as closed as far as this department js
concerned.

Yours faithfully

之

・ELECttR(Э NICS IND:A
B::!io● Needs MJliOn Chips
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Departlllent of lndustrial Policy“ 髭Promotion

(TSW)

1. Models of export items.
2. Information in respect of Sl. No. 3, 4, 5, 11 & l lA

Format, model wise for each export item, manufactured
of thickness contained in the list of import item

Norms committee may take a view

Norms Committee Ⅱ
E)IPP No.12/44/2016-TSW/67 dated    31/05/2016

NC Meeting dated 3110512016- Case No. 23t24/81(1Ws Apple International) (Advance
Authorization No. 0310801624 dated 07.01.2016)

Firm may be asked to submit the following information:

捧 式 で

ご7

of Standard Deficiency
from the G.P. strip/sheet

-/ 1--
-/ 4-- 3tt ll r

(S.K.Jain)
Development Officer

V■■‐‐ ■Fマ黎
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

fSW(B) Section

Subject: Application of M/S Jaybeg Laminations Ltd for ratification of
norms of AA no - AA no 051039713t2 dt 15_01_16

' DES-II, DGFT may kindly refer to the above mentioned AA of M/S
Jaybee Laminations Ltd. The request has been examined. The normsmay be ratified as per SION C_323.

This issues with the approval of IA (KKT).

Development officer

01-04-16

DGFT′ FTDO′ DES― II
Deptt.Of HI′ uo No3(31)/16-TSVv(B) dated

Śマ ‐

Ｆ
　

Ｃ…
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NC Meeting dated 3110512016- Case No. 15/2/81 (l[s. JLC Electromet private Limited)
(Advance Authorization No. 13 I 004g1 13 dated 2s.01,.2016)

Taking clue from SION C-l579,Advance Authorisation may be ratified as under:

l. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e.
57165 Kgs. as 1.03 Kgs./Kg. content in the export item.

2. Description of import item at Sl. No. 2 may be modified as " Billets of Iron/low
carbon Steel" and its quantity may be allowed as applied for i.e. 43260 Kgs. as
1.03 Kgs./I(g. content in the export item.

Norms committee may take a view

- 4--

(S.K.Jain)
Development Officer

.v.、
?球「1,ド.,lTTIT´、,
F  ,  :  : 1 ,1′

:『

1             
‐     `R`r4■ 0

,ヽ      .ヽ、 ``.w.1れ

Norms COmmittee Ⅱ
DIPP No.12/44/2016¨ TSW/74 dated 31/05/2016

Departl■ent of lndustrial POlicy`髭 PromotiOn

(TSW)
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Departlllent of lndustrial Policyど &PromOtiOn
(TSVり

Advance Authorisation may be ratified as under on repeat basis:

1. Quantity of import item at Sl. No. 1 may be allowed as 9g.g MT
content in the export product at Sl. No. 1.

2. Quantity of import item at Sl. No. 2 may be allowed as 1gl.53g
content in the export product at Sl. No. 2.

Norms committee may take a view

:'-lai-: qt-::t.t

-:i
,I

; I l.,.ln
i.i 1r, c 4L

-., t:,.,ttrt

NC Meeting dated 31/05/2016… Case No.2/2/81(M/s Tubacex Prakash lndia P▼ t Ltd。 )
(Advance AuthorizatiOn No.5210041748 dated 29。01.2016)

as l.235 Kgs./Kg.

MT asl.18 Kgs./Kg。

～ ～´

一石Kof仏
∫′7

Development Officer

mdt-tr R{E/ BALJIT sINGH

".ffi.ffiH,ft?;:,.oEmd.
",,3i$x.;1lm,"mBmmoo-'s-! 3r'5q f+ifi-'l / goptt. ot com merco

1;;;-i.' =.-:.:.'r{/Covt' 
of lndla

'.- ;-.1 . .'. ' .' i {i:-.1 ,t-r

Norms Committee Ⅱ
DIPP No.12/44/2016-TSW/76 dated 31/05/2016

-39-
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Departlllent of lndustrial Policyど髭PromOtiOn

(TSW)
3/″。J‐2。た

NC ⅣIeeting dated 31/05/2016-Case No.5/2/81(Ⅳ 1/S Arun lnternational)  (Advance
AuthorizatiOn No.0510397464 dated 02。 02.2016)

Advance Authorisation may be ratified as under:

l. Words "of relevant thickness" may be suffixed with the description of import item and its
quantity may be allowed as applied for i.e. 60500 fgs. as I .10 Kgs./Kg. content in the
export product

Norms committee may take a view

´
額 =`

(S.Ko Jain)
Development ofrlcer

Norms Committee Ⅱ
E〉IPP No.12/44/2016-TSW/77 dated    31/05/2016

-96-
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Departlllent of lndustrial Policyど &PromOtiOn

(TSW)

NC Meeting dated 31 10512016- Case No.l2t2t80 (M/s Gas Tech Process Engineering India
Pvt. Limited) (Advance Authorization No. 0510397520 dated 0g.02.2016)

Advance Authorization may be ratified as per GN-4 for Engineering products

Norms committee may take a view

一 一

Norms Committee I
DIPP No.12/44/2016-TSW/79 dated 31/05/2016

石K.Jfb蒟′
`Development Officer

角 → ● 専‐碑
―
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Departlllent of lndustrial Policy“ &PromOtiOn
(TSVり

Norms Committee Ⅱ
DIPP No.12/44/2016-TSW/81 datcd 31/05/2016

NC ⅣIeeting dated 31/05/2016‐ Case No.21/2/81(M/s Sh市 a utensils lndustries Pvt.Ltd)
(Advance AuthorizatiOn No.0510397527 dated 08。02.2016)

Advance AuthorisatiOn rnay bc ratifled as under on repeat basis:

1・ Quantity Of impOrt item  may be allowed as applied for i.e.225000 Kgs.as
l.10 Kgs./Kgo content in thc export product.

NollllS Comlnittce may take a vicw

く。ユ諏̀
Development Ofrlcer

γ.Fl・lF,7TT卜「■lil t.
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Governrnent of lndia
Ministry of Steel

Technical Division

3t-o $')o l1

Subject: Ratification of Advance Authorization No 081 0137320 dated Zg.02.2016
- M/s Ratnesh metals lndustries Private Limited, Ahmadabad; Gujarat.

DGFT may to their lD Note No. 01i81/050/39/AM 17IDES.l1106 dated
05.01 .2016 on the subject mentioned above. ln this connection, it is informed that the
request of the applicant has been examined and noted that the applicant has the
lnduction Furnace and Vacuum Oxygen Degassing (VOD) facility whereby only 60%
SS Scrap could be allowed for production.

ln view of the above, the following quantity of import may be allowed against
the export of 500 MT Round Bars/Flat Bars/Square Bars/Hex 

-Bars/Angles 
Birs of

relevant grade Stainless Steel:

１
　
０

Ｓ

Ｎ

ltem of Export Quantity Item of lmport Quanttty

Round Bars/Flat
Bars/Square Bars/Hex
Bars/Angles Bars of
relevant grade Stainless
Steel

500M丁 1. Stainless
Steel (SS)
Melting Scrap
of relevant
Grade

344.5M丁

2. Grinding
wheels

4%ofthe FOB
value of export

rm;rfD

-./\4

(S.K.Bhatnagar)
Deputy I ndustrial Adviser

Shri Vinod Krr", l(.gt-,y"pllDo, DGFT, Udyog Bhawan, New Delhi.
Ministry of Steel U.O.No. 2(13)t2006-fO-Vot

…]]]聯.=予=.亀 ,

1  ′1,`:i, I II■ .,
1,、 「
. li:11`:1.:去

まT'C(
-9ニ ー



⌒

Departl■ent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 31 10512016- Case No. 18/2/81(M/s KEI Industries Limited) (Advance
Authorization No. 0510397777 dated 01.03.2016)

Firm may be asked to submit the following information:

l. Net weight of each Cable
2. Detailed calculations for the requirement of each raw material, export product

wise supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Material balancing viz. net content of each imported and indigenous input, for

each cable.
4. Tabular statement giving total requirement of each raw material, export product

wise.

Norms committee may take a view

6.KJfttn′
`Development Officer

■ ,‐ ‐

Norms Committee Ⅱ
DIPP No.12/44/2016-TSW/98 dated    31/05/2016
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Departlllent of lndustrial Policyど L Promotion

(TSW)

NC Meeting dated 31 10512016- Case No. 19/2/81(M/s KEI Industries Limited) (Advance
Authorization No. 0510397778 dated 01.03.20f6)

Firm may be asked to submit the following information:

l. Net weight of each Cable
2- Detailed calculations for the requirement of each raw material, export product

wise supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Material balancing viz. net content of each imported and indigenous input, for

each cable.
4. Tabular statement giving total requirement of each raw material, export product

wise.

Norms committee may take a view
./ -.- 

t--:(, 
K.7"1,1f' '<

Development Officer

チヽ ■
｀
官 「下.T, ■|■1"摯
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==1■
!`

Norms Committee Ⅱ
DIPP No.12/44/2016¨ TSW/99 datcd    31/05/2016
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Departlllent of lndustrial Policy“ 髭Promotion

(TSW)
化 /

NC Meeting dated 31 10512016- Case No. 1/2/81 (lrUs KEI Industries Ltd.) (Advance
Authorization No. 0510397805 dated 02.03.2016)

Advance Authorisation may be ratified as under:

1. Net weight of export items at Sl. No. 1,2 & 3 may be specified as23802 Kgs., 717 Kgs.
& 500 Kgs., respectively.

2. Quantity of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)i Copper
Cathode (99.99% purity) (Electrolytic grade ) may be allowed as 13064 fgs. as pe.
Engineering Table 5 for export items at Sl. No. I,2 &,3.

3. Quantities of import item at Sl. No 2 viz. Relevant XLPE /Semiconducting Compound may
be allowed as 1.05 Kgs./kg content in the export products at Sl. No. I &. 3.4. Quantities of import item at Sl. No. 3 i.e. PVC Compound may be allowed as
1.05 Kgs./kg content in the export products at Sl. No. I to 3.

5' Quantity of import item at Sl. No 4 viz. Aluminium Wire Rod (Electrolytic grade ) may
be allowed as 1.01 Kgs./kg content in the export product at sl. No. l.

6' Quantity of import item at Sl. No. 5 i.e. Semi Conducting Water Blocking Tape/Water
Blocking Tape(cable grade) may be allowed as 1.02 Kgs./Kgs. contentln the Export
products at Sl. No. 1 to 3.

Norms committee may take a view
-+--z? <-
(s. x. f^!,iyn ' e

Development Officer

Norms Committee Ⅱ
DIPP No.12/44/2016-TSW/10o dated   31/05/2016
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section
Subject: Application of M/S Powergear for ratification of norms of AA no -
7t0049603 dt 15-01-07

DES-II, DGFT may kindly refer to the above mentioned licence M/s M/s
Powergear. The firm has submitted the copy of shipping bills vide
their letter of dated 05-01-16 after their personal hearhg, Norms
committee may decide the firm's request as stated in our letter of
dated 09.06.2014. ( Copy enclosed)

丁his issues with the apprOval of IA(KK丁
).

DGFT′ FTDOr DES― II
Deptt,Of HI′ uo No3(45)/14-TSW(B)

:口
,・,17、 .T了

“
,

``ヽ ・.v.ct.`

B.C.Nayak

18-05… 16
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Ministry of Heavy Industries & Public Bnterprises
Department of Heavy Industry

TSW(,B) Section

Subject I Request of Mls Powergear Ltd. Banglore for ratification of norms in
respect of Advance iicense No.0710049603 dated 15.0 1.2OO7 .

Reference : DGFT ID Note No.O 1 I 8L I 5A 1798/AM07/ DES-lt I 156 dated 28.03.2014.

Reference above, the request of the firm has been examined and it is observed
from the minutes of the meeting no. 5l S 1- ALC 2 l2OO7 held on O 1.05.2007 that the
norm committee has approved ratification of norm for all the ten import items
covered in the authorization.

The firm has now represented vide their letter dated 07.05.2013 that the net
weight of export product is 53OO kg. instead of 11650 kg. earlier approved by the
norm committee. Copy of written recommendation of DHI is however nclt enclosed
with the extract of case file forwarded to this office. Previous record of this case is
also not traceable in this office. It is therefore not possible to check how net weight
of export product was earlier imposed by the norm committee.

In view of the above the norm committee is advisd to call the firm
representative for personal hearing with all supporting documents and resolve/ the
issue in the meeting itself.

This issue with rhe approval of IA(KKT).

FTDO. DES-rr. pGEr
DHI Uo No. 3(45)/oz to I pc I 2074 /TSW(B)/kt-

-'18 -

tl t f'^.1- rur
(cajraj sin[rr)

Sr. Development Officer

dated 09.06.2014.
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(rsw)

NC Meeting dated 3110512016 - Case No. 164-AlR (M/s. Eastern Copper Mfg. Co. Pvt. Ltd.)
(Advance Authorization No. 0210206236 dated 15.10.2015)

Firm may be informed as under:

sIoN c-252 is for export item namely, "paper covered copper
Conductors(strips/Wires)" and the present Advance Authorization is also for export of same
item had been ratified as per sIoN at Sl. No. c-252 on their request.

Norms committee may take a view

Department of Industrial Policy & Promotion
ノ瞑件ノご4

/ 
-u:-

(S.K.Jain) s

Development Officer
Norms Committee Ⅱ
DIPP No.12/44/2016‐ TSW/164-A/R dated 31/05/2016

-99-
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Departlllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 31/05/2016 _ Case Noo A/R¨ 165(ⅣVs TEMA
(Advance Authorization No。 0310288604 dated 27.08.2004)

India Limited)

For the pu{pose of redemption of Advance Authorisation, norms may be modified as
under:

1. Total net weight of export products may be increased to 574.7 MT.
2. As firm has now submitted details of weld overlay, quantity of import item at

Sl. No 12 (welding consumables) may be allowed as under:
Welding Electrodes: 22.514 MT
Welding Wires: 22.514 MT
Welding Fluxes: 8.194 MT

Norms committce may take a宙 ew

Norms Committee I
DIPP No.12/44/2016¨ TSW/165-A/R dated 31/05/2016

つ
″ ―

レ理ユ
g′′く

(S.Ko Jain)
Development Officer
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Department of Industrial Poticy & Promotion
(TSW)

NC Meeting dated 31/05/2016- Case Noo A/R‐ 168
Authorization No.0710062327 dated 09。 01。2009)

3. Import item at Sl. No. 5 may be allowed
taking clue from SION C-773.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/44/2016-TSW/168-A/R datcd    31/05/2016

upto 1 % of FOB value of exports

./'- o:=

(S.K.Jain) G
Development Officer

(M/s Shetron Limited) (Advance

Advance Authorization may be ratified as under:

1. Word " of relevant thickens " may be prefixed with the description of import
item at Sl. No. I and its quantity may be allowed on net to net basis.

2. Import items at Sl. No. 2,3,4 & 6 put together may be allowed upto 5 % of
FOB value of exports taking clue from SION C_773.

- Io l--
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Departlnent of lndustrial Policy“ 髭PromotiOn

(TSW)

螢二鮒潮鷲」躊亀:l艦躍島篇ち餌ittL,701M/s Atta lndM
Taking clue from SIONs at S.No.C-1189&5C-1422,quantities Ofilmport iterns may be

a1lowed as under:

1・ Quantity ofimpOrtitem at Sl.No.l may be allowed as l.01 Kgs./Kg.content in the export
product.

::鸞IIttlttli計港iI難 ]撻|ミ∬偉:B湘耐eゃ。由・
NollllS cornmittee may take a view

/一 葛″l,
(S.Ko Jain)

Development Offlcer

Norms Committee Ⅱ
DIPP No.12/44/2016-TSW/170-A/R dated

Pvt.Ltd.)(Advance

(

31/05/2016
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Departlnent of lndustrial POlicy“ &PromOtion
(TSW)

31/05/2016

NC Meeting dated 31/05/2016¨ Case Noo A/R‐ 171(M/s Asta lndia Pvt.Ltd。)(Advance
Authorization No。 3410040397 dated 23.07.2014)

Taking clue from SIoNs at S.No.C-1189&C‐ 1422,quantities Of il■portitelns may be
a1lowed as under:

1・ Quantity OfimpOrtitem at Sl.No.l may be allowed as l.01 Kgsノ Kgo cOntent in thc export
product.

2.Quantity ofimpo■ itcm at sl.No.2mり be a1lowed as 642.4 Kgs..
3.Quantity ofimportitem at Sl.No.3 may be al10wed as 367.l Kgs.

4.Quantity ofimportitem at Sl.No.4 may be a110wed within l%FOB value ofexports.

No..1lS committee may take a宙 ew

4■詐気
Development offlcer

Norms Committee Ⅱ
DIPP No.12/44/2016-TSW/171-A/R dated

- los .'
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メ俎」ヱ笙Departlllent of lndustrial Policy`&PromOtiOn

(TSW) 31-o^5-2oA

NC Meeting dated 31/05/2016¨ Case Noo A/R‐ 172(M/s Asta lndia Pvt.Ltd。)(Advance
Authorization No.3410039465 dated 10。 03.2014)

Taking clue from SIONs at S.No.C… 1189&EC-1422,quantitics Of iinport itcrns lnay be
a1lo、ved as under:

1・ Quantity ofimpOrtitem at Sl.No.l may be allowed as l.ol Kgs./Kg.cOntent in the export
product.

２

３

４

Quantity ofimportitem at Sl.No.2 may be a1lowed as 1050 Kgs..

Quantity ofimportitem at sl.No.3 may be a110wed as 600 Kgs.

Quantity ofimportitem at sl.No.4 may be a110wed within l%FOB valuc Ofexports.

NollllS Comlnittce may take a vicw

Norms Committee Ⅱ
DIPP No.12/44/2016-TSW/172-A/R dated 31/05/2016

そ品賃詐′も
Development Officer
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Department of lndustrial Policy&Promotion

(TSW) %
NC Meeting dated 31/05/2016-Case No. A/R-173 ( M/s Perma-Pipe India Private
Limited ) (Advance Authorization No.3710001977 dated 16.08.2012)

Firm may be asked to submit the following information:

1 Total insulation areas & insulation volume in export items at Sl. No.
I & 2 supported by length and diameters of export items and
insulation thickness.
Detailed calculations/basis for the quantities of import item at Sl.
No. I to 4 supported by insulation thicknesses and insulation areas
in the export products and wastages claimed at each stage of
manufacture.
Detailed calculations/basis for the quantity of import item at Sl. No.
5.

Norms committee may take a view

う
乙

Ｊ^

‐ ― ‐

石K.1151l K
Development Officer

Norms Committee II
DIPP No 12/44ノ2016-TSW/173-A/R datcd 31/05/2016
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Department of lndustrial Policy&Promotion

(TSV/)

NC Meeting dated 31/05/2016 - Case No. A/R-174 ( M/s Sapa Extrusion India Private
Limited ) (Advance Authorization No. 0710106577 dated 27.08.2014)

Status quo may be maintained as the quantity of import item has been allowed taking
clue from SIONs C-10 & C-2.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No 12/44/2016-TSWノ 174-A/R datcd

/1痢 %
(S.:

Development Offlcer

∩ う ■ 摯 R… まЧ.■
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31/05/2016
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Departnlent of lndustrial Policy`&Promotion

(TSW)

Norms Committee Ⅱ
DIPP No.12/44/2016‐ TSW/176-A/R datcd    31/05/2016

NC Meeting dated 3110512016- Case No. A/R-176 (I\tlls. ITP Electronics Private
Limited) (Advance Authorization No. 0510395565 dated 09.09.2015)

Advance Authorization may be ratified as under basis:

1. Net weight of export product may be specified as 6100.5 Kgs.
2. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 5555 Kgs.

inclusive of lo/o wastage.
3. Quantity of import item at Sl .No. 2 may be allowed as applied for i.e. 101.5 Kgs.

inclusive of l.5o/o wastage.

Norms Committee may take a view.

,1--. --- 

-(S.K.Jain) \
Development Officer
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Department of Industrial Policy & Promotion
(rsw)

つ
４

t.

Norms Committee II
DIPP No. 1214412016-TSW/1 85-A/R dated

4.■評k
Development Offlcer

NC Meeting 3110512016 - Case No. A/R-185 ( IWs. Man Industries (India) Limited )
(Advance Authorization No. 0310688044 dated 27 ,03.2012)

No change is required in ratified norms and for export of ,.Alloy Steel Submerged
Arc Welded Pipes with 3 layer Polyethylene Coating of 3.5 mm thickness having
coating weight of 4.20 Kgs.+ 5%", Alloy Steel Plates of relevant grade and thickness
may be allowed.
However, matter relating to redemption of Advance Authorization based on the
description of export item indicated in the Shipping Bills may be decided by the
Norms commiftee/RA.

Norms committee may take a view

31/05/2016

4β‐ノ86
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Department of lndustrial Policy&Promotion

(TSW)

う
乙

1

Norms Committee II
DIPP No. 12/44/2016-TSW/1 86-A/R dated

(S. K. Jain)
Development Oflicer

NC Meeting 3110512016 - Case No. A/R-f86 ( lWs. Man Industries (India) Limited )
(Advance Authorization No. 0310688035 dated 27.03.2012)

No change is required in ratified norms and for export of "Alloy steel submerged
Arc welded Pipes with 3 layer Polyethylene coating of 3.5 mm thickness having
coating weight of 4.20 Kgs.+ 5%", Alloy Steel plates ofrelevant grade and thickness
may be allowed.
However, matter relating to redemption of Advance Authorization based on the
description of export item indicated in the Shipping Bills may be decided by the
Norms committee/RA.

Norms comminee may take a view

31/05/2016
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ハマー′8Z
Departlllent of lndustrial Policy`&Promotion

(TSW)
3ノ ク́5r20/g

NC Meeting3U05l2016 - Case No. A/R-187 ( M/s. Man Industries (India) Limited )
(Advance Authorization No. 0310663902 dated, 08.1 1.201 f)

1. No change is required in ratified norns and for export of "Alloy Steel Submerged
Arc Welded Pipes with 3 layer Polyethylene Coating of 3.5 mm thickness having
coating weight of 4.20 Kgs.+ 5o/o", Alloy Steel Plates of relevant grade and thickness
may be allowed.

2. However, matter relating to redemption of Advance Authorization based on
description of export item indicated in the Shipping Bills may be decided by
Norms committee/RA.

Norms committee may take a view

ｔｈｅ

ｔｈｅ

/多
´

(S.Ko Jain)
Development Ofrlcer

呵 い ― ‐

τTttζ

Norms Committee Ⅱ
DIPP No.12/44/2016-TSW/187-A/R dated 31/05/2016
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Govemment of India
Ministry of Micro Small & Medium Enterprises

Off-rce of the Development Commissioner
Mechanical Division

Subject: AA no 0410161820 dated I g.04.16 in respect of M/s Jain Metal Rolling

The following needs to be clarified :_

o Percentage of lead in the export and import product substantiated by a Materialtest certificate.
o Detailed technical note on manufacturing process including the relevant flowsheet
o Detailed calculation.aslo.howthe quantity of raw material proposed for importhas been arrived.at, including the net weight of components to be manufacturedout of these imported materials, wastages craimed at each stage ofmanufacturing with complete justification"*o -rffin.o 

by documentaryevidence/drawing

This issues with the approval of Director (ME).

は論
AD(ME)

ittl主[111:腎
±
ゃ響顎≒1甲早P`P,」⊇G重:I」』」

yog Bhawan New Delhi
ID note nO TL-13024/87/2016_ⅣIMM&A―DC卜IsME datcd o2.06.16

u-a*cr RiE/ BALJTT stNG'{
6 qFyfulgq' Rgf tEfqfa

ooi-"ir oji.itir-dirierit ot rorelgn Trear'f}e?r qr.rrs ErrrFr+srraq
orr6Etirito doirb'rat b]r Forolsn Tr'dc
qrFrcq frl{rtt/D€ptt. ot commefco

tlTC-fl 'CTq-c,s-fYlGovt. of lndla

L.",rH---=ffi;,X{u* .,r.,

´ ||′ ―
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SubJect:RatincaJon oF Nornls

HBP.Vol.I

IVIeeting No.¨ .._.… . ・̈・・

ExPort ltems:

I.po.r,It:Trr 
-... _

BIank Standard Deficiency Letter Format

of Advance Authorisation No.

Dated: .....-.......

dated issued urrder Para 4,7 ol

1 iVlodel nLrmber. techhical Specifiiatioh and spicitic (ucntiry-both in terms of number (ilan-r') and/or
rveight. oleach e\port product (Appendi.r-33 olcurrenr HBP ref'ers).

2 Detail technical note on nranuf'acturinq process inciuding the relevant tlolv sheet.
I-'letnil tenhninel rlrerrri rh_Hi

turmshed
4 Weight of each E.xport Product.

Weight of each of tlre imported and indi-genous input. separately tbr each product. tbr the purpose of
rnaterial balancing. Net lveight (Cross rveight minus vVastage) fbr each imported and indigenous input
in the export product may be indicated. Net weight along rvith details of other imporied input to be

us.d@. ,.sultont p,'odr gq{Ldlp_gc!led,fr.o-nrl!r_r.[q_e.s _q-ther:$au rhe. jicense. ii
anv also be indicated.

6 Information about the inputs lequired per unit of the resultant product as pei SL trto. t of appenOi,r-
I lA appearing in current HBP (Vol.l) separately fbr each

Cornponents:

Bifurcateci quantities of components to be accounted for in the resultant proclrct ina the re,-1,.ir"-rer,q
components as spares. Rar.v lvlaterial / Consumables i

proposed for inrport has been arived at, including the net weight ofcomponents to be manufactured
out of these inrported materials, wastages claimed at each stage of manufacturing wiih compiete
justification and suppg4ed by documentary evidence/drar,vings etc

Wei-eht of Steel. which recluiles imported welding material, giving break-up ot
(lx.riii) Steel PIareVSheets upro 30mm thickness
(l.xxiv) steel Plates/sheets more than 30 mnr thickness and upro 70 mm thickness
(lxxv) Steel Plates/Sheets more than 70 mm thickness.

__-- (!,,xXy"i) ._Q-th.qsS.g.*R-anges,_Pipss, Tubes,-Bars/Rods. CastingslEorgings,etc. _

It is not clear ionl the details given in application liDr the Advance Authorization mentioned abovelas

わ 軸 ethel・ it… e OfPい 酬

…

Ol・ De帥

…

m引 袖 e
2「
qieCt AuthoHty C9「 tincatc(PAC)and detailed inbrmation along

Technical characteristics /
Assembly drawingVdiaerams of the resultant product shorving placement and exact use cf components
in the expolt product(s)

sheet layout diagram of the material indicating the wastase durin.s bra;[inq-_
CrossSectionalDiagranrofexportproductwithcalculatio
of the cable in K-e. per l(nr. copy olrelevant National/lnternational Standard/buyef's data street may
also be firrnished.

Particularsoftheiicensesobtainedinthepast"nd,atif'.
the same expcirt product covered under this application. in vier.v of Public Notice No. 48 dated
14.11_2002.

You are advised to apply for SION
Please use expanded/full name ofen

_142´ 11勢を灌 |
C
ヽ
`、

Size and specification includin-e grade, composition. range. thicknesi et. of tt . it.r,rs propo:ecl to,

the specitication of the export product, basic



八

hrnished to this Omce.Further=iF the supplyお against lnvJttauι tt letter to an EPCG licencc,
liD‖ o、vin.・ detans may also be provided:―

EPCG licence nuMbeFand date.

(i)   CIF value orthe licence.

(li)   Whether this licence was issued under ZerO duり 0「 3 pcr cent Scheme.

(lil)   Custom duty saved amount.

(iV)  PrOducts tO be manuぬ ctured.

(V)   Hoヽ I EPCG iicencc hOldcrintends to dischargO the EO againstthe EPCG Hcence
A n.v- oth er in fbrmation :

20

／１

＼（

_日 ろ一

,「ギ警II磯甫苑1群葺「躍躙猛`Ptth3棚ナ鑑:

………and copy Or the same must be endorsed to thc
lcChnica!authOrity mentioned heinu¨


